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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI

+ CS(OS) 658/2021

ARUN KUMAR JAIN ..... Plaintiff 

Through: Mr.Ravi Gupta, Sr. Advocate with 

Mr.Pankaj Vivek, Mr.Sachin and  

Mr.Deepak, Advocates. 

versus 

DY. CONSERVATOR OF FOREST & ORS. ..... Defendants 

Through: Counsel for D-3. 

CORAM: 

HON'BLE MR. JUSTICE YOGESH KHANNA 

O R D E R 

% 13.12.2021 

I.A. No.16185/2021

1. Exemption allowed, subject to all just exceptions.

2. The application stands disposed of.

CS(OS) 658/2021, I.A. Nos.16184, 16186/2021 

3. It is the case of the plaintiff, around the year 1980, 45 Bighas and 16

Biswas situated in Village Bhati was purchased by plaintiff separate sale 

deeds and these lands were duly mutated/recorded in his name in the Fard 

Khatoni of Village Bhati, presently forming part of Tehsil Saket, District 

South, New Delhi.  

4. It is stated the plaintiff is an absolute owner and is in possession of

suit lands 'A'. 

5. It is alleged the plaintiff entered into cultivatory possession of

adjoining 40 Bighas and 4 Biswas of Gaon Sabha land of Village Bhati, 

details of which are mentioned in para 7 of the plaint.  This land is termed as 

suit land ‘B’ and this cultivatory possession of plaintiff was duly recorded in 

Khasra Girdawri of years 1981-1983.  

This is a digitally signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
The Order is downloaded from the DHC Server on 13/05/2025 at 12:21:38
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6. The plaintiff is contesting a case for above 40 Bighas and 4 Biswas of

land for declaration of his bhumidhari rights under Section 85 of the Delhi 

Land Reforms Act, 1954 since 1990. The site plan depicting the entire land 

in possession of the plaintiff is annexed with the plaint which shows the 45 

Bighas and 16 Biswas of purchased land in orange colour and the 40 Bighas 

and 4 Biswas of land which is in adverse cultivatory possession of plaintiff 

in blue stripes. 

7. It is alleged on 10.10.2020 some officials of the Forest Department

had visited the farm of the plaintiff and tried to close the passage at point 'X' 

which connects the Bhati Mines road with the farm land of plaintiff.  

8. The defendants no. 1 &.2 claim this 40 Bighas and 4 Biswas of land

as "ridge" and/or "reserved forest" belonging to Forest Department of GNCT 

of Delhi and seek to dispossess the plaintiff without due process of law.  

9. It is stated this land was never handed over to the Forest Department,

GNCTD by the Gaon Sabha Bhati but still the defendants intend to 

dispossess the plaintiff by use of force and might of State machinery and the 

suit land B is lying recorded in the name of Gaon Sabha Bhati but the 

plaintiff has accrued bhumidhari rights for which the case is going on. 

10. In the circumstances, issue notice to the defendants.

11. Learned counsel for defendant No.3 has entered appearance.  Let

written statement/reply be filed within the statutory period with an advance 

copy to learned counsel for the plaintiff. Replication/rejoinder be filed 

within four weeks thereafter.  

12. None has appeared on behalf of defendants No.1 and 2.  Issue notice

to defendants No.1 and 2 by all modes returnable before the Joint Registrar 

on 10.03.2022. 

This is a digitally signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
The Order is downloaded from the DHC Server on 13/05/2025 at 12:21:38
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13. In the meanwhile the parties to maintain status quo qua the possession

of the suit property/land as of today, till the next date of hearing. 

14. Compliance of Order 39 Rule 3 CPC be made by plaintiffs within 10

days. 

15. Upon completion of service/pleadings, the matter be listed before this

Court. 

16. Order dasti.

YOGESH KHANNA, J. 

DECEMBER 13, 2021 
VLD 

This is a digitally signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
The Order is downloaded from the DHC Server on 13/05/2025 at 12:21:38
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IN THE HON'BLE HIGH COURT OF DELHI AT NEW DELHI 
CM. APPL. NO. OF 2023 

IN 
W.P.(C) 3345 OF 2018 

IN THE MATTER OF: 

Anant Raj Limited 
(Now 'Park Land Construction and Equipments Limited') ... Petitioner 

Versus 

South Delhi Municipal Corporation 
INDEX 

... Respondent 

S.NO. PARTICULARS PAGES 

1. Urgent Application \ 

2. Notice of Motion 2 
3. Application on behalf of the Petitioner under Section 

151 of the Code of Civil Procedure, 1908 seeking 3--l-
Permission to Implead Department of Forests and 

Wildlife as Respondent No. 2 in the present Writ 

Petition, along with supporting Affidavit. 

4. Annexure-A: Order dated 01.02.2023 passed by this <64 
Hon'ble Court in LPA 675/2016 

5. Annexure-B: Order dated 05.04.2023 passed by this \e>-\) 
Hon'ble Court in LPA 675/2016. 

6. Application on behalf of the Petitioner under Section \2---'J~ 
151 of the Code of Civil Procedure, 1908 seeking 
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7. 

Exemption from filing Certified Copy of the Orders 

annexed with the Accompanying application, along 

with supporting Affidavit. 

Proof of Service \s-

THROUGH: 

r~~ ~.~;.. 
SOHAM KUMARJPRARTHANA SINGHANIA 

(D/1054/2013) (D/3375/2019) 
CHAMBERS OF SOHAM KUMAR 

ADVOCATES FOR PETITIONER 
E-4, DEFENCE COLONY, 

2ND FLOOR, 
NEW DELHI-110024 

PH. 9818350561/9643156436 
soham@chambersofsohamkumar.com/ 

prarthana@sandvpartners.com 

NEW DELHI 

DATE: l6h;l~~ 
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IN THE HON'BLE HIGH COURT OF DELHI AT NEW DELHI 
CM. APPL. NO. OF 2023 

IN 
W.P.(C) 3345 OF 2018 

IN THE MATTER OF: 

Anant Raj Limited 
(Now 'Park Land Construction and Equipments Limited') ... Petitioner 

Versus 

South Delhi Municipal Corporation ... Respondent 

. To, 
The Registrar, 
Delhi High Court, 
New Delhi. 
Sir, 

URGENT APPLICATION 

Kindly treat the accompanying Application as an urgent one as per High Court Rules & 
Regulations. The grounds of urgency are: 
'The matter is listed before this Hon 'ble Court on 22.09.2023 for arguments, therefore, it is 
imperative that the present application be heard on urgent basis so that Department of Forests and 
Wildlife may be impleaded and amended memo be filed by the Petitioner before the next date'. 

NEW DELHI 
DATE: \o\<£.1 i b 

THROUGH: 

~~ s.~~ 
SOHAM KUMAR/PRARTHANA SINGHANIA 

(D/1054/2013) (D/3375/2019) 
CHAMBERS OF SOHAM KUMAR 

ADVOCATES FOR PETITIONER 
E-4, DEFENCE COLONY, 

2ND FLOOR, 
NEW DELHI-110024 

PH. 981835056119643156436 
soham@chambersofsohamkumar.com/ 

prarthana@sandvpartners.com 
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IN THE HON'BLE HIGH COURT OF DELHI AT NEW DELHI 
CM. APPL. NO. ___ OF 2023 

IN 
W.P.(C) 3345 OF 2018 

IN THE MATTER OF: 

Anant Raj Limited 
(Now 'Park Land Construction and Equipments Limited') ... Petitioner 

Versus 

South Delhi Municipal Corporation ... Respondent 

NOTICE OF MOTION 

Sir, 

The enclosed Application under Section 151, CPC on behalf of the Petitioner 
is likely to be listed before the Hon'ble Court on tC.\ ~[tc.J.J at 10.30 a.m. in 
the forenoon, or soon thereafter as may be convenient to the Hon'ble Court. 
Please take notice accordingly. 

NEW DELHI 

DATE: \C?\~\ '-"~ 

THROUGH: 

f-~ s-~~-
SOHAM KUMAR/PRARTHANA SINGHANIA 

(D/1054/2013) (D/3375/2019) 
CHAMBERS OF SOHAM KUMAR 

ADVOCATES FOR PETITIONER 
E-4, DEFENCE COLONY, 

2ND FLOOR, 
NEW DELHI-110024 

PH. 9818350561/9643156436 
soham@chambersofsohamkumar.com/ 

prarthana@sandvpartners.com 
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IN THE HON'BLE HIGH COURT OF DELHI AT NEW DELHI 
CM. APPL. NO. OF 2023 

IN 
W.P.(C) 3345 OF 2018 

IN THE MATTER OF: 

Anant Raj Limited 
(Now 'Park Land Construction and Equipments Limited') ... Petitioner 

Versus 

South Delhi Municipal Corporation ... Respondent 

APPLICATION ON BEHALF OF THE PETITIONER UNDER 
SECTION 151 OF THE CODE OF CIVIL PROCEDURE, 1908 
SEEKING PERMISSION TO IMPLEAD THE DEPARTMENT OF 
FORESTS AND WILDLIFE AS RESPONDENT NO. 2 IN THE 
PRESENT WRIT PETITION 

Most Respectfully Showeth: 

I. That the present petition has been filed by the Petitioner herein seeking 

quashing of Order dated 11.09.2017 and minutes of meeting dated 

31.08.2017 rejecting the Petitioner's representation dated 14.09.2016 for 

sanctioning the building plans for construction of motel on its land 

measuring 7.15 acres comprised in Khasra Nos. 2033/862 min (1-0), 

2034/862 (1-12), 2035/862 (0-19), 853(5-09), 854 min (0-12), 845 min (1-

06), 841 (1-14), 842(3-5), 2036/862(0-14), 2037/862(1-0), 2031/862 min 
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(3-9), 2032/862 (2-14), 2033/862 min (0-16), 845 min (2-09), 854 min (3-

13), 855(2-09), 843(2-19) situated in the Revenue Estate of Village Bhatti, 

New Delhi. The contents of the writ petition are not being repeated herein 

for the sake of brevity and the same may be read as part and parcel of the 

present Application. 

2. That by way of the present Application, the Petitioner herein seeks leave 

of this Hon'ble Court to implead the Department of Forests and Wildlife 

('DoFW') as Respondent No.2, the same being the appropriate authority 

to determine and clarifY whether the subject land of the Petitioner falls 

within the Forest Area/ Regional Park/ Ridge Area or not, in light of the 

recent developments. 

3. That in LPA 675/2016 titled "South Delhi Municipal Corporation v. JvUs. 

Anant Rqj Agencies Private Limited and Ors." involving a property in 

close proximity to the Petitioner's land, an Affidavit was filed by the 

Deputy Conservator of Forests, South Forest Division, Department of 

Forests and Wildlife, Govemment ofNational Capital Tenitory of DeihL 

stating that the Khasra Numbers ofVillage Bhatti, Tehsil Saket mentioned 

therein do not form part of forest land/ Ridge Area. however, since the 

same was not supported by relevant documents. this Bon 'ble Court vide 

an Order dated 01.02.2023 directed the DoFW to also place on record the 

documents pe11aining to physical verification at the site. demarcation 

records, geo-reference maps with boundaries and other supporting 

documents within one week fi·om the date of said Order. A copy of the said 

Order dated 01.02.2023 passed by this Bon 'ble Court in LPA 675/2016 is 

annexed herewith and marked as Annexure-A. 
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s 
4. That in compliance with the said Order dated 01.02.2023, the Deputy 

Conservator of Forests filed an Affidavit along with the requisite 

documents and the Ld. Counsel appearing for the South Delhi Municipal 

Corporation requested for some time to file reply to the said Affidavit 

which this Hon 'ble Court was pleased to allow vide an Order dated 

05.04.2023 and the matter was re-notified for 23.08.2023. A copy of the 

said Order dated 05.04.2023 passed by this Hon'ble Court in LPA 

675/2016 is annexed herewith and marked as Annexure-B. 

5. Furthennore, the Petitioner is relying upon the Report of the Special Task 

Force deputing forest officials which was established for the purpose of 

identification & TSM Survey & Demarcation of Forest Land in Southern 

Ridge. 

6. That since the demarcation records and other documentations pertaining to 

the land of the Petitioner can only be produced and demonstrated by the 

DoFW, it is imperative that DoFW be impleaded in the present matter as 

Respondent No.2. 

7. That the present Application is bonafide and in the interest of justice and 

no prejudice shall be caused to the Respondent No.1 if the same is allowed. 

However, severe prejudice shall be caused to the Petitioner if the same is 

not allowed. 
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PRAYER 

That in view of the aforementioned, it is respectfully prayed by the Petitioner 

herein that this Han 'ble Court may be pleased to: 

A. Allow the present Application and implead the Department of Forests and 

Wildlife as Respondent No.2 in the present petition. 

B. Pass any other Orders/ directions as this Hon'ble Court may deem fit and 

appropriate in the present facts and circumstanccw,~ARKIJ1NDCONSTRUC110NANDEQU!PA!ENTSLID. 

NEW DELHI 
DATE:l~ls(t-6r3, 

[PETITIONER] 

THROUGH: 
I 

R-..~ y~ 
SOHAM KUMAR/PRARTHANA SINGHANIA 

(D/1054/2013) (D/3375/2019) 
CHAMBERS OF SOHAM KUMAR 

ADVOCATES FOR PETITIONER 
E-4, DEFENCE COLONY, 

2ND FLOOR, 
NEW DELHI-110024 

PH. 9818350561/9643156436 
soham@chambersofsohamkumar.com/ 

prarthana@sandypartners.com 
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IN THE HON'BLE HIGH COURT OF DELHI AT NEW DELHI 
CM. APPL. NO. OF 2023 

IN 
W.P.(C) 3345 OF 2018 

IN THE MATTER OF: 
Anant Raj Limited 
(Now 'Park Land Constmction and Equipments Limited') 

Versus 
South Delhi Municipal Corporation 

AFFIDAVIT 

... Petitioner 

... Respondent 

I, Anil Mahindra, S/o Late Shri K.C. Mahindra, aged about 56 years, Rio D-12, 2nd 
Floor, Model Town-II, Delhi-11 0009, do hereby solemnly affirm and declare as 
under:-

1. That I am the Authorized Representative of Park Land Constmction and 
Equipments Limited in the present case and as such I am competent to swear 
the present affidavit. 

That I have gone tlu·ough the accompanying Application under Section 151 CPC 
~=~and say that the contents mentioned therein are tme and cmTect to my 
:<,.~R Y owledge and based on the record maintained by me. Legal advice received 

2. 

<O ~"i:)~o~ ~e is believed to be correct. Last para is the prayer to this Hon'ble Court. 
~~:.Q ~\(J<?l \ l; 

1'0<:> 0e\'r' ro ., 
-l,t ~~~'1.:2-;,_.~~;present Application has been drafted by my counsel under my instmctions. 

Govt o\-'/ 
~,...:..·~· -;;::- ..!>/ 

NJ' }{)~'1\l f6~· 
~ .. 'o/\'),n,t\S I ~\fo<{Jfi.~~ 

\ ,,'3~ ((~e#i 
VERIFIGA:~fb}~\"1 

DEPONENT 

I, tt\~3l~~~"aiTied deponent, do hereby verify that contents of my above affidavit 
\ \dl~'&''b~.J,;fe ana correct to my personal knowledge and as per record maintained by me. 
· .;N& part of it is false and nothing material has been concealed therefrom. 

Verified at New Delhi on this the l tP day of S , 2023. 

DEPONENT 
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Signature Not Verified 
Ut~!!ally S~By1AMLESII 
Knl-\R 7-

$~12 

* IN THE HIGH COURT OF DELHI AT NEW DELHI 

+ LPA 675/2016 & CM APPL. 45321/2016 

SOUTH DELHI MUNICIPAL CORPORATION ..... Appellant 
Through: Ms. Garima Prasad, Sr. Advocate 

with Ms. Puja Kalra, SC for MCD. 
versus 

MIS ANANT RAJ AGENCIES PVT LTD & ORS. . .... Respondents 

CORAM: 

Through: Mr. Gaurav Sarin, Ms. Chanll Smin 
and Mr. Harish Kumm·, Advocates for 
R-1. 
Mr. Anish Dhingra, Advocate for R-
2/DDA. 
None for R-3. 

HON'BLE MR. JUSTICE NAJMI WAZIRI 
HON'BLE MR. JUSTICE SUDHIR KUMAR JAIN 

ORDER 
0/o 01.02.2023 

The heming has been conducted through hybrid mode (physical m1d 

virtual hearing). 

1. The affidavit filed by Deputy Conservator of Forests (South) is not 

supp01ied by documents to show that the lands claimed by R -1 

belongs to the latter and is not forest land. Let relevant documents, 

i.e. records pertaining to physical veiification at the site, demarcation 

records, gee-reference maps with boundaries and other supporting 

documents be filed in a week pmiicularly in terms of the order dated 

11.10.2022. 

2. None appears for DCF. In the circumstances, Mr. Gautam Narayan, 

ASC for GNCTD is directed to accept notice to assist the comi on the 

next date. An e-copy of the petition be supplied to him. 
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Signature Not Verified 

l>l~ll.ully S~BY.lAMLESH 
Kl'\IAR y-

q 

3. Other parties, who may wish to file a response to the affidavit, may do 

so before the next date. 

4. List on 06.03.2023. 

NAJMI W AZIRI, J 

SUDHIR KUMAR JAIN, J 
FEBRUARY 1, 2023 

At this stage, Mr. Mukesh Sacdeva, Advocate, enters appearance on 

behalf of R-3. He has been apprised of the order. 

FEBRUARY 1, 2023 
ss 

\(__ 
~ 

NAJMI W AZIRI, J 

SUDHIR KUMAR JAIN, J 
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Signature Not Verified 
IJit-<ttally S~ By·1 AMLI!SH 
KUMA!l y-· 
lo)ignin~ Dale:U!j4.20:!J 
IK.-14.47 

$"'9 
* IN THE HIGH COURT OF DELID AT NEW DELID 

+ LPA 675/2016 & CM APPL. 45321/2016 

SOUTH DELHI MUNICIPAL CORPORATION ..... Appellant 

Through: Ms. Garima Prashad, Sr. Advocate 
with Ms. Puja Kalra, Standing 
Counsel along with Mr. Virendra 
Singh, Advocates. 

versus 

M/S AN ANT RAJ AGENCIES PVT LTD ..... Respondent 

CORAM: 

Through: Mr. Gaurav Sarin, Mr. Chruul Sarin 
and Mr. Harish Kumar, Advocates for 
R-1. 

Mr. Sumit Agarwal, Advocate for R-3 
along with Mr. Tajuddin, DRO. 

Mr. Anish Dhingra and Mr. Aman 
Gupta, Advocates for DDA. 

HON'BLE MR. JUSTICE NAJMI W AZIR1 
HON'BLE MR. JUSTICE SUDHIR KUMAR JAIN 

ORDER 
o/o 05.04.2023 
The hearing has been conducted through hybrid mode (physical and 

virtual heru·ing). 

CM APPL. 1123112023 (for delay of 22 days in filing affidavit) 

I. This application seeks condonation of 22 days' delay in filing of an 

affidavit. 

2. For the reasons mentioned in the application, it is allowed. The delay is 

r ( 

r 48

2217



Signature Not Verified 
lli;l.,:ly S~ BY.lAMLESH 
KUM<\~ 7-

condoned and the affidavit is taken on record. 

3. The application stands disposed-off. 

LPA 675/2016 & CM APPL. 4532112016 

t 1 

4. Ms. Garima Prashad, the learned Senior Advocate for the Corporation 

says that the Corporation would like to file a response to the affidavit 

filed by the Forest Depmiment. Let it be so done in the next two 

weeks. 

5. List on 23.08.2023. 

NAJMI W AZIRI, J 

SUDHIR KUMAR JAIN, J 

APRIL 5, 2023 
RW 
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IN THE HON'BLE HIGH COURT OF DELHI AT NEW DELHI 
CM. APPL. NO. OF 2023 

IN 
W.P.(C) 3345 OF 2018 

IN THE MATTER OF: 
Anant Raj Limited 
(Now 'Park Land Const1uction and Equipments Limited') ... Petitioner 

Versus 

South Delhi Municipal Corporation ... Respondent 

APPLICATION ON BEHALF OF THE PETITIONER UNDER 
SECTION 151 OF THE CODE OF CIVIL PROCEDURE, 1908 
SEEKING EXEMPTION FROM FILING CERTIFIED COPIES OF 
THE ORDERS ANNEXED WITH THE APPLICATION SEEKING 
IMPLEADMENT OF DEPARTMENT OF FOREST AND WILDLIFE 
AS RESPONDENT NO. 2 

Most Respectfully Showeth: 

1. That by way of the accompanying Application, the Petitioner is seeking 

permission to implead the Department of Forests and Wildlife as 

Respondent No. 2 in the present Writ Petition. 

2. The circumstances leading to the filing of the present application has 

been set out in detail in the present Writ Petition and the accompanying 

Application and are not being repeated herein for the sake of brevity 

and the same may be taken as a part and parcel of the present 

application. 
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3. The Petitioner respectfully submits that the Petitioner is filing some 

Orders of this Hon'ble Court along with the application seeking 

impleadment of Department of Forest and Wildlife as Respondent No. 

2, the certified copies of which have not been filed due to the urgency 

involved. 

4. Therefore, the Petitioner prays that exemption may kindly be granted 

from filing certified copies of the orders annexed with the 

accompanying application. 

PRAYER 

In view of the above, the Petitioner, therefore, prays that this Hon'ble Court 

may kindly be pleased to: 

a. grant exemption from filing certified copies of Orders annexed with the 

accompanying Application; and 

b. pass any other order(s) as this Hon'ble Court may deem to be fit and 

more appropriate in order to grant relief to the Petitioner. 

NEW DELHI 

\o ls.\v-z-.1,. 

frtfARI(UIJI\I'~IIMIII&t 

[PETI~] 

THROUGH: 
P .... .A~ ~:..,!-? 

SOHAM KUMAR/PRARTHANX SINGHANIA 
(D/1054/2013) (D/3375/2019) 

CHAMBERS OF SOHAM KUMAR 
ADVOCATES FOR PETITIONER 

E-4, DEFENCE COLONY, 
2ND FLOOR, 

NEW DELHI-110024 
PH. 981835056119643156436 

soham@chambersofsohamkumar.com/ 
prarthana@sandvpartners. com 
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IN THE HON'BLE HIGH COURT OF DELHI AT NEW DELHI 
CM. APPL. NO. OF 2023 

IN 
W.P.(C) 3345 OF 2018 

IN THE MATTER OF: 
Anant Raj Limited 
(Now 'Park Land Constmction and Equipments Limited') 

Versus 
South Delhi Municipal Corporation 

AFFIDAVIT 

... Petitioner 

... Respondent 

I, Anil Mahindra, S/o Late Shri K.C. Mahindra, aged about 56 years, Rio D-12, 2nd 
Floor, Model Town-II, De1hi-110009, do hereby solemnly affirm and declare as 
under:-

1. That I am the Authorized Representative of Park Land Constmction and 
Equipments Limited in the present case and as such I am competent to swear 
the present affidavit. 

2. That I have gone through the accompanying Application under Section 151 CPC 
and say that the contents mentioned therein are tme and correct to my 
knowledge and based on the record maintained by me. Legal advice received 
by me is believed to be correct. Last para is the prayer to this Hon 'ble Court . 

. ~""'- . The present Application has been drafted by my counsel under my instructions. 

(. "I ,si'\OR . ~ ' 

I * 7e 'o lni " ~~ " ) ,\\. ·' " - C3109 ' • ~/ 
. NOW . ~--,r:. j ~ iq "' ~ S· \"' .d:JV .... ~(>. 
·~ . -: "5.2'~ -::~-~ .. -~;:;· J>r · '~') "y-O }Qli:i1r rJJ'\l.v--
'~<?Yt. o(\~) -~-.1' Jl\ '"' .J'-0~".J ~~ef.' '11\ n hu li · _ .... J 

~"::::="!·· VE ~~:o~i " u DEPONENT 

... t&f€~named deponent, do hereby verify that contents of my above affidavit 
\~~ti~trUe and correct to my personal knowledge and as per record maintained by me. 

No pati of it is false and nothing material has been concealed therefrom. 
Verified at New Delhi on this the \ G day of g , 2023. 

DEPONENT 
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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

+  CS(OS) 658/2021 

 ARUN KUMAR JAIN      ..... Plaintiff 

Through: Mr.Ravi Gupta, Sr. Advocate with 

Mr.Pankaj Vivek, Mr.Sachin and  

Mr.Deepak, Advocates. 

    versus 

 DY. CONSERVATOR OF FOREST & ORS. ..... Defendants 

Through: Counsel for D-3. 

 

 CORAM: 

 HON'BLE MR. JUSTICE YOGESH KHANNA 

    O R D E R 

%    13.12.2021 

I.A. No.16185/2021  

1. Exemption allowed, subject to all just exceptions. 

2. The application stands disposed of.  

CS(OS) 658/2021, I.A. Nos.16184, 16186/2021 

3. It is the case of the plaintiff, around the year 1980, 45 Bighas and 16 

Biswas situated in Village Bhati was purchased by plaintiff separate sale 

deeds and these lands were duly mutated/recorded in his name in the Fard 

Khatoni of Village Bhati, presently forming part of Tehsil Saket, District 

South, New Delhi.  

4. It is stated the plaintiff is an absolute owner and is in possession of 

suit lands 'A'.  

5. It is alleged the plaintiff entered into cultivatory possession of 

adjoining 40 Bighas and 4 Biswas of Gaon Sabha land of Village Bhati, 

details of which are mentioned in para 7 of the plaint.  This land is termed as 

suit land ‘B’ and this cultivatory possession of plaintiff was duly recorded in 

Khasra Girdawri of years 1981-1983.  

This is a digitally signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
The Order is downloaded from the DHC Server on 13/05/2025 at 12:21:38
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6. The plaintiff is contesting a case for above 40 Bighas and 4 Biswas of 

land for declaration of his bhumidhari rights under Section 85 of the Delhi 

Land Reforms Act, 1954 since 1990. The site plan depicting the entire land 

in possession of the plaintiff is annexed with the plaint which shows the 45 

Bighas and 16 Biswas of purchased land in orange colour and the 40 Bighas 

and 4 Biswas of land which is in adverse cultivatory possession of plaintiff 

in blue stripes. 

7. It is alleged on 10.10.2020 some officials of the Forest Department 

had visited the farm of the plaintiff and tried to close the passage at point 'X' 

which connects the Bhati Mines road with the farm land of plaintiff.  

8. The defendants no. 1 &.2 claim this 40 Bighas and 4 Biswas of land 

as "ridge" and/or "reserved forest" belonging to Forest Department of GNCT 

of Delhi and seek to dispossess the plaintiff without due process of law.  

9. It is stated this land was never handed over to the Forest Department, 

GNCTD by the Gaon Sabha Bhati but still the defendants intend to 

dispossess the plaintiff by use of force and might of State machinery and the 

suit land B is lying recorded in the name of Gaon Sabha Bhati but the 

plaintiff has accrued bhumidhari rights for which the case is going on. 

10. In the circumstances, issue notice to the defendants. 

11. Learned counsel for defendant No.3 has entered appearance.  Let 

written statement/reply be filed within the statutory period with an advance 

copy to learned counsel for the plaintiff. Replication/rejoinder be filed 

within four weeks thereafter.  

12. None has appeared on behalf of defendants No.1 and 2.  Issue notice 

to defendants No.1 and 2 by all modes returnable before the Joint Registrar 

on 10.03.2022. 

This is a digitally signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
The Order is downloaded from the DHC Server on 13/05/2025 at 12:21:38
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13. In the meanwhile the parties to maintain status quo qua the possession 

of the suit property/land as of today, till the next date of hearing.  

14. Compliance of Order 39 Rule 3 CPC be made by plaintiffs within 10 

days.   

15. Upon completion of service/pleadings, the matter be listed before this 

Court.  

16. Order dasti. 

 

       YOGESH KHANNA, J. 

DECEMBER 13, 2021 
VLD 

This is a digitally signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
The Order is downloaded from the DHC Server on 13/05/2025 at 12:21:38
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IN THE HIGH COURT OF DELHI AT NEW DELHI

cs (os) No......... .............t202t

IN TFIE MATTE,R OF:

ARUN KUMAR JAIN

VERSUS

DY. CONSERVATOR OF FORESTS & ORS

MASTER INDEX

PART _ I

PLAINTIFF

.DEFENDANTS

S.N. Particulars Pages

1 INDEX-I /-2
2 SUIT FORMAT 3
3 URGENT APPLICATION

ç

4 NOTICE OF MOTION WITH PROOF OF

SERVICE
5- /o

5 LIST OF DATES & EVENTS
ll -21

6 MEMO OF PARTIES >L- 23
7 SUIT FOR PERMANENT INJUNCTION >t-{€
8 SUPPORTING AFFIDAVIT s7-5€
9 CONSOLIDATED e-COURT FEE OF RS.

1,98,600/- + Rs. 1,500/- (ONE TIME PROCESS

FEE): Rs. 2,00,100/-

E9
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S.N Particulars Pages

1 INDEX-II / -z
2 APPLICATION ON BEHALF OF' PLAINTIFF

UNDERORDERXXXXRULES I &.2 READ
WITH SECTION 151 OF THE CODE OF
CIVIL PROCEDIJRE, 1908 SEEKING EX.
PARTE AD-INTERIM INJUNCTION
ALONGWITH AFFIDAVIT.

3-/{

.,
J APPLICATION UNDER SECTION 151 OF

THE CODE OF CIVIL PROCEDURE, 1908
FOR EXEMPTION FROM FILING
CERTIFIED/TRANSLATED/TYPED/ CLEAR
COPIES OF DIM / ILLEGIBLE /ORIGINAL
AND HAND WRITTEN ANNEXURES AND
LESS MARGIN DOCUMENTS ON BEFIALF
OF THE PLAINTIFF ALONGWITH
AFFIDAVIT.

/6- 20

PART.II

PART-III

PART.IV

S.N Particulars Pages

1 INDEX-III
/

2 VAKALATNAMA z
S.

No.
Details of documents
and parties

Documents in
porYer,

possession,

controlo
custody of

Original or
photocopies,

office copies

Mode of
execution/
issuance

or receipt

Line of
custody

Pg.

no.
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LIST
DOCUMENTS

OF

€

2. Existing Site Plan of
Suit Property.

Plaintiff Original Prepared

by
Draught
Man

Plaintiff

7

a
J Copy of the

demarcation plan

dated 15.12.2011

In possession

of Revenue

Deptt.

Photocopy Prepared

by Dhyani

Consultant

Inc.

In
possessi

on of
Revenue

Deptt.

B

4 Copy of Khasra

Girdwari of the years

1980-1981 to 2003-
2004 alongwith typed

copy.

In possession

of Revenue

Deptt.

Photocopy Prepared

by
Revenue

Deptt.

GNCT

In
possessi

on of 7-
Revenue

Deptt.

î&

5 Copy of Khatauni of
the years 1984-1985

alongwith typed
copy.

In possession

of Revenue

Deptt.

Photocopy Prepared

by
Revenue

Deptt.

GNCT

In
possessi

onof 5
Revenue

Deptt.

7-7/

6 Copy of Aks Shizra

alongwith typed
copy.

In possession

of Revenue

Deptt.

Photocopy Prepared

by
Revenue

Deptt.

GNCT

In
possessi

on of 7)
Revenue

Deptt.

',+3

7 Copy of Field Book
of village Bhati
alongwith typed

copy.

In possession

ofRevenue
Deptt.

Photocopy Prepared

by
Revenue

Deptt.

GNCT

In
possessi

onof fl
Revenue

Deptt.

-77

8 Copy of Survey Plan

dated 19.05.2018

In possession

of Revenue

Photocopy Prepared

by
In
possessi 7e
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downloaded from the

website of Revenue

Deptt. Of GNCT of
Delhi

Deptt Revenue

Deptt.

GNCT

on of
Revenue

Deptt.

9 Copy of expanded

(zoomed in) portion

of the said Survey

Plan dated

19.05.2018 showing

the land of pltf. and

adjoining lands.

In possession

ofRevenue
Deptt.

Photocopy Prepared

by
Revenue

Deptt.

GNCT

In
possessi

on of
Revenue

Deptt.

10 Copy of map

downloaded from

website of GSDL and

termed as GSDL

Map.

In possession

of Revenue

Deptt.

Photocopy Online In
possessi

on of
Revenue

Deptt.

9o

11 Copy of plaint CS

(oS) No. 22s211988

titled ooArun Kumar
Jain Vs. G. S. Bhati"
alongwith typed

copy.

High Court of
Delhi

Photocopy By
Plaintiff

High
Court of
Delhi

&t -/¿3

t2 Copy of order dated

0411011988 passed in
suit No. 225211988

alongwith typed

copy.

High Court of
Delhi

Photocopy By High
Court

High
Court of
Delhi

,- /AS

l3 Copy of order dated

24.04.1990 passed in
Suit No. 225211988

alongwith typed

copy.

High Court of
Delhi

Photocopy By High
Court

High
Court of
Delhi

/0

14. Copy of order dated

09.05.1990 passed in
High Court of Photocopy By High High

Court of
//
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Suit No.
alongwith
copy.

r47411990

typed

Delhi Court Delhi

15. Copy of order dated

23.05.1990 passed in
suit No. 147411990

alongwith typed

copy.

High Court of
Delhi

Photocopy By High
Court

High
Court of
Dethi //j -//3

t6. Copy of petition

titled "Arun Kumar
Jain Vs. G. S. Bhati"
filed before SDM/RA
Mehrauli, Delhi
alongwith typed
copy.

SDM/RA
Mehrauli,
Delhi

Photocopy By
Plaintiff

SDM/RA

Mehrauli
Delhi

//4 -/21

17. Certif,red Copy of
Order dated

25.03.2021 passed by
Ld. Financial
Commissioner, Delhi

Financial
Commissioner,

Delhi

Certified
copy

By FC

Court

Financial

Comm.

Delhi /Z ¿- /32

18. Copy of Notif,rcation

dated l5l04ll99l
Dy. Secretary

(Forest) Delhi
Administration

Delhi

Photocopy Dy.
Secretary

(Forest)

Dy.
Secretary

(Forest)

Delhi
Adminis

tration
Delhi

î33

19. Copy of
Notification
24.05.t994

the

dated

Govt. ofNCT
of Delhi

Photocopy Lt.
Governor,

GNCT of
Delhi

Govt. of
NCT of
Delhi /!, '-/33

20 Copy of Notification
dated 02.04.1996

alongwith typed

Govt. of NCT
of Delhi

Photocopy Lt.
Governor,

GNCT of

Govt. of
NCT of

t3( t- /f,
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copy Delhi Delhi

21. Copy of the

Demarcation Report

dated 16.12.1997

alongwith typed

copy.

Revenue

Department

Photocopy Prepared

by
Revenue

Deptt.

In
possessi

on of /43
Revenue

Deptt.

-/&9

22 Copy of Order dated
02.08.1999 passed by
the Forest Settlement
Officer, Delhi in
Case No. 11O/obj./95
alongwith typed
copY.

Revenue
Department

Photocopy Prepared
by
Revenue
Deptt.

In
possessi
onof ¡ff
Revenue
Deptt.

t- t9¿

23 Copy of Kabza
karyawahi report dt.
1210912006 w.r.t. Kh.
No. 715 (245-16)
Village Bhati,
alongwith typed
copy.

Revenue
Department

Photocopy Prepared
by
Revenue
Deptt.

In
possessl
on of
Delhi
High
Court

/?) -/?&

24 Copy of Affidavit of
the BDO (S) in
V/P(C) No.
619912007 alongwith
typed copy.

Revenue
Department

Photocopy Prepared
by
Revenue
Deptt.

In
possessi

ftif,nt
High
Court

'-28

25 Copy of Affidavit
dated 0610812012
filed in CCP No.
409/207 alongwith
typed copy.

High Court of
Delhi

Photocopy Filed by
by Defds.

High
Court of
Delhi 2ol 4t4

26 Copy of Order dated
17.08.2072 passed in
Cont. Cas (C) No.
40912007 alongwith
typed copy.

High Court of
Delhi

Photocopy By High
Court

High
Court of
Delhi

¿ts. -221

27 Copy of the Report
dated 21.08.2012
regarding possession

Revenue
Department

Photocopy Prepared
by
Revenue

In
possessi
on of222 -22¿
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handed over to
plaintiff alongwith
typed copy.

Deptt. Revenue
Deptt.

28. Copy of earlier
demarcation later on
in 20Il upon
demarcation by TSM

Revenue
Department

Photocopy Prepared
by
Revenue
Deptt.

In
possessi
on of 22p,
Revenue
Deptt.

23é

29 Certified Copy of
Claim no. 1212020
titled "Arun Kumar
Jain VS. DCF, South
& Ors." Filed before
Forest Settlement
Officer.

Forest
Settlement
Officer/ADM
South

Certified
copy

Prepared
by
FSO/ADM

In
possessi
on of
FSot237
ADM

-2ç6

30 Certified Copy of
Order dated
12.11.2021 passed in
Claim No. 1212020.

Forest
Settlement
Officer/ADM
South

Certified
copy

Prepared
by
FSOiADM

In
possessi

i;[f z+;
ADM

,-244

31 Affidavits regarding
original documents

Plaintiffs Original Issued by
Plaintifß

In Court
I¿ '4/

32. Duplicate set Plaintiff Photocopy copy Filed in
court /

,41

PLACE: NEW DELHI

DArED: ZZJ //_J2021

PLAINTIFF
THROUGH

Advocate
Enr. No. D1276198(R)

MS. BIDYARANI YUMNAM
Enr. No. D-328711999

(Counsels for the Plaintiff)
Office: P-334 (LGF), South Extension-2,

New Delhi 110049
Mobile No. 9811215778

Email : pankajvivek@gmail.com
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IN THE HIGH COURT OF DELHI AT NEW DELHI
cs (os) No.. .....t2021

IN THE MATTER OF:

ARUN KUMAR JAIN

VERSUS

DY. CONSERVATOR OF FORESTS & ORS.

INDEX

PART - I

PLAINTIFF

...DEFENDANTS

S.N Particulars Pages

I INDEX.I /- z
2 SUIT FORMAT 3
a
J URGENT APPLICATION 4
4 NOTICE OF MOTION WITH PROOF OF

SERVICE
î*/ o

5 LIST OF DATES & EVENTS // -2 I
6 MEMO OF PARTIES 22-%
7 SUIT FOR PERMANENT INJUNCTION 2q- ç€
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2

PLACE: NEW DELHI

DATED: *!¿lJ202r

THROUGH

P

PLAINTIFF'

K; Advocate
Enr. No. D1276198(R)

MS. BIDYARAM YUMNAM
Enr. No. D-328711999

(Counsels for the Plaintiff)
Office: P-334 (LGF), South Extension-2,

New Delhi 110049
Mobile No. 9811215778

Email : pankajvivek@ gmail.com

8 SUPPORTING AFFIDAVIT s7-æ
9 CONSOLIDATED e-COURT FEE OF RS.

1,98,600/- + Rs. 1,5001- (ONE TIME PROCESS

FEE) : Rs. 2,00,100/-

57

65

2234



3
IN THE HIGH COURT OF DELHI AT NEW DELHI

cs (os) No......... .............t2021

IN TFIE MATTER OF:

ARUN KUMAR JAIN ...PLAINTIFF

VERSUS

DY. CONSERVATOR OF FORESTS & ORS.

...DEF'ENDANTS

Name of the matter: Suit for Permanent Injunction
Statutes invoked:
ADVOCATES:

Specific Relief Act 1963
PANKAJ VIVEK

Plaintiff Defendants
INTERLOCUTORY PPLICATIONS {IAS}

PLACE: NE'W DELHI
DATED:4JJ/J2021

PLAINTIFF
THROUGH

VIVEK, Advocate
Enr. No. D1276198(R)

MS. BIDYARANI YUMNAM
Enr. No. D-328711999

(Counsels for the Plaintiff)
Office: P-334 (LGF), South Extension-2,

New Delhi 110049
Mobile No. 9811215778

Email : pankajvivek@ gmail.com

Provision
of Laws

Nature of
Relief sought

RemarksS.N. No.
of
Year

Filed by
PLAINTIFF/Deft

u/o
XXXIX R
t&,2of
CPC

Ex-parte ad-
interim
injunction

1 IA
No

l2r

PLAINTIFF

U/S 15 1 of
the Code of
Civil
Proceduíñ

Exemption
from filing
certified

r0oþies

2 IA
No

l2t

PLAINTIFF
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4
IN THE HIGH COURT OF DELHI AT NEW DELHI

cs (os) No.........

IN THE MATTER OF:

ARUN KUMAR JAIN

1202t

...PLAINTIFF

VE.RSUS

DY. CONSERVATOR OF FORESTS & ORS

..DEFENDANTS

URGENT APPLICATION

To,

The Registrar General
High Court of Delhi
New Delhi

Sir,

Kindly treat the accompanying suit as an urgent one and list the

same before the Hon'ble High Court for preliminary hearing, as the

Plaintifß are desirous of obøining urgent directions.

Thanking you.

THROUGH
PLACE: NE\M DELHI
DATED9_ZJLJ2021 PANKAJ VIVEK, Advocate

Enr. No. D1276198(R)
MS. BIDYARANI YUMNAM

Enr. No. D-328711999
(Counsels for the Plaintiff)

Office: P-334 (LGF), South Extension-2,
New Delhi 110049

Mobile No. 9811215778
Email : pankaj vivek@ gmail. com
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I

TO,

1

2.

3.

IN TT{E MATTER OF:
ART]N KUMAR JAIN

VERSUS

DY. CONSERVATOR OF FORESTS & ORS.

NOTICE OF MOTION
IN THE HIGH COURT OF DELHI AT NEW DELHI

cs (os) No. . ....t2021

STANDING COUNSELS
DELHI HIGH COURT
DY. CONSERVATOR OF FOREST,
SOUTH FOREST DIVISION
NEAR KARNI SINGH SHOOTING RANGE,
TUGLAQABAD, NEW DELHI 110066
E-MAIL : dcfivestgnctd@ gmail. com
standingcounselgnctd@ gmail. com
WHATSAPP NO. 98682s0806

CHIEF CONSERVATOR OF FORESTS
GOVT. OF NCT OF DELHI
.A' BLOCK, 2ND FLOOR,
VIKAS BHA\MAN, I.P ESTATE,
NEW DELHI-I1OOO2
E-MAIL : cfdelhi govt@ gmail. com
standingcounsel gnctd@ gmail. com
WHATSAPP NO. 98682s0806

UNION OF INDIA
THROUGH TITE ADDITIONAL SECRETARY
(DELHT & UT)
MINISTRY OF HOUSING AND URBAN AFFAIRS,
GOVT. OF INDIA, NIRMAN BHAWAN, NEW DELHI
E-Mail : asd-mhua@nic. in, uoidhc@,gmail. com
WHATSAPP NO. O1 1.23384T93 ....DEFENDANTS

...PLAINTIFF

Sir,
...DEFENDANTS
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€

The enclosed Plaint/Suit in the aforesaid matter as being filed

on behalf of the Plaintiff and is likely to be listed on

Delhi
Dated2Tltt 12021

THROUGH

any date, thereafter. Please take notice accordingly.

or

APPLICANT/PLAINTIFF

VIVEK, Advocate
Enr. No. D/276/98(R)

MS. BIDYARANI YUMNAM
Enr. No. D-328711999

(Counsels for the Plaintiff)
Office: P-334 (LGF), South Extension-2,

New Delhi 110049
Mobile No. 981121,5778

Email : pankaj vivek@ gmail. com

03/12/2021
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-r--tLIST OF DATES AND EVENTS

Around 1980, Kh. No. 716 (12-8), 711 (2-7),718 (5-17),719 (2-0),720

(4-8), 72r (8-t),722 (2-0),723 (l-s),124 (1-3), 127 (3-s) 8.728 (3-5)

measuring 45 Bighas and 16 Biswas situated in Village Bhati was

purchased by plaintiff separate sale deeds and these lands were duly

mutated/recorded in his name in the Fard Khatoni of Village Bhati,

presently forming part of Tehsil Saket, District South, New Delhi. The

purchased lands are absolutely owned and possessed by the plaintiff as

hereafter referred to as purchased land(s) or as suit lands 'A'.
Around the time of purchase of the lands stated above, plaintiff

entered into cultivatory possession of adjoining 40 Bighas and 4 Biswas

of Gaon Sabha land which is 10 Bighas out of Kh. No. 715 (245-16), 14

Bighas out of Kh. No. 725 (19-ll),6 Bighas & 4 Biswas out of Kh. No.

726 (12-4),4 Bighas & 4 Biswas of Kh. No. 729(4-4) and 5 Bighas &.16

Biswas out of Kh. No. 731(20-16) of Village Bhati and continues to be

in possession. This land is termed as suit land B in the plaint. The

cultivatory possession of plaintiff was duly recorded in Khqsra Girdawrí

of years 1 98 1- 1983. For this 40 Bighas and 4 Biswas of land plaintiff is

contesting a case for declaration of his bhumidhari rights under Section

85 of the Delhi Land Reforms Act, 1954 since 1990. The site plan

depicting the entire land in possession of the plaintiff in red colour

boundary is filed with the plaint. This site plan shows the 45 Bighas and

16 Biswas of purchased land in orange colour and the 40 Bighas and 4

Biswas of land which is in adverse cultivatory possession of plaintiff in

blue stripes.

The need for filing this suit arose as on 10.10.2020 some offrcials

of the Forest Department had visited the farm of the plaintiff and tried to

close the passage at point 'X' which connects the Bhati Mines road with

the farm land of plaintiff. The defendants no. I &,2 claim this 40 Bighas

and 4 Biswas of land as "ridge" and/or "reserved forest" belonging to

Forest Department of GNCT of Delhi and seek to dispossess the plaintiff

without due process of law. Although, this land was never handed over

to the Forest Department, GNCTD by the Gaon Sabha Bhati but still the

defendants intend to dispossess the plaintiff by use of force and might of
State machinery. This suit land B is lying recorded in the name of Gaon
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jL
Sabha Bhati but the plaintiff has accrued bhumidhari rights for which the

case is going on.

That the list of dates and facts relating to possession of plaintiff over the

40 Bighas and 4 Biswas of suit land B are as under:

1980: Plaintiff had entered into cultivatory possession of suit land

B against the wishes of Gaon Sabha and without taking any

permission from it. From 1980 to 1983, the name of plaintiff
was recorded as cultivator of the suit land B in the Khasra

Girdawri of Village Bhati, Delhi. However, due to

instructions of senior officers, the Khqsra Girdawri of Gaon

Sabha lands was not filled up by the Halka Patwari from

1983 onwards. Yet, the plaintiff continued to cultivate the

suit land B continuously and repeatedly applied to the

Tehsildar (Mehrauli) for recording his cultivatory

possession.

14.09.1988: That in the year 1988, offrcials of Gaon Sabha Bhati tried to

dispossess the plaintiff from the 40 Bighas and 4 Biswas of
suit land B, hence in order to protect his settled peaceful

cultivatory possession, the plaintiff filed CS (OS) No.

22521L988 titled as "Arun Kumar Jain vs. Gaon Sabha

Bhati" in Delhi High Court on 14.09.1988. The possession

of the plaintiff was protected by the status quo order dated

04.10.1988 passed by the Hon'ble High Court. Thereafter,

on 24.04.1990 the suit was finally disposed off on the

statement of counsel for Delhi Administration/Gaon Sabha

to the effect that the plaintiff shall not be dispossessed

except by due process of law. The copies of plaint and

orders dated 04.10.1988 &. 24.04.1990 are filed with the

plaint.

09.05.1990: The villagers of adjoining village Fatehpur Beri also had an

evil eye upon the lands in question and they tried to
dispossess the plaintiff from the suit land B, therefore, the

plaintiff had to file cs (os) No. 147411990 titled as "Arun

Kumar Jain Vs Bhagwanta & Ors.". On 09.05.1990, the

Hon'ble Delhi High court was pleased to pass orders
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1990:

_/3
restraining the defendants Bhagwanta etc. from interfering

in peaceful possession of the plaintiff. Since, the defendants

in that suit were continuing to disturb the possession of
plaintiff, hence he filed IA no. 416511990 in CS(OS) No.

141411990 which was allowed by this Hon'ble Court on

23.05.1990 thereby permitting the plaintiff to raise/erect a

boundary wall around the suit land B; and this Hon'ble

Court also directed the SHO of PS Mehrauli to provide

protection for that purpose. Copy of the order dated

23.05.1990 is filed with the plaint.

In this manner, the plaintiff was using, cultivating and

possessing the suit lands B alongwith the land

purchased/owned by him. The Gaon Sabha did not take any

steps for recovering possession from the plaintiff within the

time prescribed by law, hence by virtue of Section 67 of the

Delhi land Reforms Act, 1954, the rights of Gaon Sabha

Bhati became extinguished. And the plaintiff became the

bhumidhar of the 40 Bighas and 4 Biswas suit land B

(recorded in name of Gaon Sabha Bhati) by virtue of
cultivation thereof for a period of more than 3 years. The

plaintiff then filed a case under Section 85 of the DLR Act

in 1990 seeking declaration of his bhumidhari rights which

was titled as "Arun Kumar Jain Vs Gaon Sabha Bhati"

bearing Case No. 87/RA/90. Copy of the petition in Case

No. 87/RA/90 is filed with the plaint. This case was

wrongly dismissed in default by order dated 23.05.2002

passed by the Ld. SDM/RA. The restoration application was

also dismissed on 07.02.2003. Thereafter, the Appeal No.

0912003 titled as "Arun Kumar Jain Vs Gaon Sabha Bhati"

was also dismissed wrongly. The plaintiff then filed a

petition before the Ld. Financial Commissioner, Delhi

bearing Case No. 140/2013 titled as "Arun Kumar Jain vs

Gaon Sabha Bhati", which has been allowed and case has

been remanded back to the Dy. Commissioner/District

Magistrate (South) for deciding the appeal on merits of the

case. Copy of the order passed by the Ld. Financial
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1s.04.199t:

24.0s.1994:

Commissioner on 25.03.2021 and copy of notice received

from the court of DM (South) for hearing dated 28.10.2021

is also filed with the plaint. Thus, the Appeal No. 0912003

of the plaintiff in respect of the case under Section 85 of
DLR Act stands revived by order dated 25.03.2021. The

said Appeal No. 0912003 is to be adjudicated in accordance

with law on merits. As such, the (40-4) suit land B cannot

be treated as uncultivated waste land because it has been

converted to cultivated agricultural land.

Delhi Administration, vide No. F .22(19)IDCF(90-9 I yl 383-

91 dated 15.04.1991, had issued a notification under Section

18 of Wildlife Protection Act, 1912 w.r.t. Kh. Nos. 708,

712,713,715, 1895 to 1900, 1903 to 1938 of village Bhati

declaring it's intention to make it a Wildlife Sanctuary.

Thus, the Khasra No. 715 out of the suit land B came to be

notified under Section 18 of the Act but it was never finally

declared as a "sanctuary" in accordance with law. The total

area of Kh. No. 715 was 245 Bighas and 6 Biswas and

plaintiff remained in cultivatory possession of 10 Bighas out

of Kh. No. 715 (245-16) of Village Bhati.

It is also afact that the proceedings under Sections 6-20 of
The Indian Forest Act, 1927 have never been initiated for

adjudication of rights of citizens or to acquire the

cultivatory rights of plaintiff in respect of suit land B. Yet it
is wrongly claimed on basis of a notification dated

24.05.1994 issued under Section 4 of the Indian Forest Act,

1994 that the area is a reserved forest. The notification dated

24.05.1994 bearing no. F. I0(42)-IIPA/DCF/9312012-17(1)

was issued under Section 4 of the Indian Forest Act, 1927

signifying the intention of the government for reserving the

forest lands and wastelands which were the property of
government as "reseryed forest". However, this notification

did not apply to the Gaon Sabha lands as those lands were

not the property of the government. For that reason, the

Gaon Sabha lands were not treated as having become vested

in government in pursuance to the notification dated
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10.05.1996:

Jî
24.05.1994. Copy of the notification is filed with the plaint.

Khasra No. 715 (245-16) was wrongly included in this

notification but the government realized it's error and

treated it as Gaon Sabha land only.

Thereafter a notification under Section 154 of the Delhi

Land Reforms Act, l954bearing no. F.l(29)lPA/DC/95 was

issued on 02.04.1996 and it was proposed to handover

uncultivated surplus lands of Gaon Sabha Bhati to Forest

Deptt. for afforestation. Copy of the notification dated

02.04.1996 is filed with the plaint. This notification

pertained to only two Khasras out of suit land B viz. Kh.

No. 715 (245-16) &,125(19-11) of Village Bhati. The other

Kh. No. 726, 729 &, 731 were not included in this

notification. At the time of issuance of this notification

dated 02.04.1996, Section 4 of the Indian Forest Acf, 1927

was not invoked by defendants as the Gaon Sabha land was

not a property of the government. Since the earlier

notification dated 24.05.1994 under Section 4 of the Indian

Forest Act, 1927 did not apply to Gaon Sabha lands,

therefore the accrued bhumidhari rights of plaintiff in
respect of suit land B (lyrng recorded in name of Gaon

Sabha Bhati) were not terminated under the provisions of
Indian Forest Act, 1927. Hence, the handover of Gaon

Sabha land to the forest department did not have the effect

of abolishing of rights acquired by plaintiff; and therefore

the handover was with the encumbrances attached to the

land.

The office of Additional District Magistrate (South District)

was conferred with the powers of Forest Settlement Officer

vide notification no. F.l0(42)-llPNDC|93l11l181-198
dated 10.05.1996. But the citizens and affected persons

were not made aware about their rights to raise claims under

Section 6 as no such proclamation has been issued till date

inspite of passage of 24 years. The notification under

Section 4 dated24.05.1994 was also not taken to it's logical

conclusion as no proclamation under Section 6 of the Act
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was ever issued so as to invite the claims and no inquiry

under Section 7 of the Act was ever carried out. Hence the

bhumidhari & easementary rights acquired by the plaintiff

were never abolished/acquired under any legal provision

relating the wild life or forests in respect of the suit land B.

Thus, the effect of notification dated 24.05.1994 issued

under Section 4 of The Indian Forest Act, 1921 is limited to

the extent of expressing the intention of the government to

reserve the government owned land for forest. And the

subsequent notification dated 02.04.1996 was issued in

respect of a different category of lands (uncultivated Gaon

Sabha lands) under Section 154 of DLR Act, 1'954, so it
could not be treated as a notification under Section 4 of the

Indian Forest Acf, 1927. Therefore, it is a matter of fact that

the lands notified on 02.04.1996 are not subjected to any

notification under Indian Forest Act,1927 at all.

16.12.7991:After the notification dated 02.04.1996, the Forest

Department sought possession of the Gaon Sabha lands but

the Gaon Sabha Bhati did not handover possession of the 40

Bighas and 4 Biswas of suit land B to the Forest

Department, GNCTD. On 16.12.1997, possession of Kh.

No. 715 & 725 of Village Bhati was sought to be delivered

to the Forest Department, therefore a demarcation was

carried out. In that proceeding it was clearly recorded that

the possession of 10 Bighas out of Kh. No. 115 (245-16)

and 14 Bighas out of Kh. No. 725(19-11) of Village Bhati

was not handed over to the Forest Deptt. Copy of the report

dated 16.12.1997 is filed with the plaint.

02.08.1999: That the plaintiff had earlier also filed objections under

Section 9 of the Indian Forest Act, 1927 bearing Case No.

1l0lobj.l95 titled as "Arun Kumar Jain vs DCF" on the

ground that he was in cultivatory possession of suit land B

for which a case for declaration of bhumidhari rights was

pending. These objections of plaintiff qua notification of
suit land B as were allowed and the then Forest Settlement

Officer held that the proceedings in the case be adjourned

75

2244



12.09.2006:

2007

JV
sine die till the proceedings in other coutls are decided.

Thus, the suit land B measuring 40 Bighas and 4 Biswas

were excluded from forest/deemed forest. This order

continues to remain in force as it has not been varied or

revoked.

During the pendency of the Appeal No. 0912003 arising out

of Case No. 87/RA/90 under Section 85 of DLR Act, the

officials of Gaon Sabha and Forest Department came to the

property of plaintiff on 12.09.2006 and demolished the

entire boundary wall and stated that the possession of Kh.

No. 715 of Village Bhati was taken over and handed over to

the Forest Deptt.. It was done by wrongly claiming that the

purchased land of plaintiff was part and parcel of Kh. No.

ll5. Kabza Karyawahi Report dated 12.09.2006 is filed

with the plaint.

At this time, the plaintiff filed a WP(C) No. 619912007

titled as "Arun Kumar Jain VS Union of India" against the

dispossession from his land and illegal demolition of
structures on private lands. In reply to this petition, a

counter affidavit was filed by the then Block Development

Officer (South) stating that the demolition programme for

12.09.2006 was fixed to takeover possession of Kh. No. 715

only. It was also stated that earlier, possession of a part of
Kh. No. 715 &. 725 was taken over; as possession of only

235 Bighas and 16 Biswas out of Kh. No. 715 (245-16) and

5 Bighas and 1 Biswa out of Kh. No. 125 (19-11) was taken

over on 16.12.1997.It was specifically admitted that that the

possession of 10 Bighas out of Kh. No. 715 (245-16) and 14

Bighas out of Kh. No. 125(19-11) of Village Bhati was not

handed over to the Forest Deptt. on 16.12.1997 as there was

stay order operating w.r.t. such land in favour of plaintiff. It

was reiterated in the counter affidavit that the action taken

on 12.09.2006 was only with respect to Kh. No. 715 of
Village Bhati. The copy of Counter Affidavit of the BDO

(South) filed in WP (C) No. 619912007 is filed with the

plaint.
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2007 The plaintiff also filed a Contempt Case (Civil) No.

40912007 in this Hon'ble Court regarding contempt of the

order dated 24.04.1990 in CS (OS) No.225211988. In that

contempt case directions were passed for demarcation of the

lands of plaintiff.

15.11 .201I: Accordingly on 15.12.2011 demarcation was carried out and

points were fixed thereby demarcating the purchased lands

of plaintiff and the adjoining suit land B. And the contempt

petition was disposed off on 09.08.2012 by holding that the

possession of all the lands be returned to the plaintiff.

17.08.2012: However, due to pendency of the case under Section 85 of
DLR Act, the order was modified on 17.08.2012 and it was

held that the possession of purchased land be returned

immediately on the date fixed. Whereas, the 40 Bighas and

4 Biswas of Gaon Sabha land (which is the suit land B) for

which case u/s 85 of DLR Act was pending, a direction was

issued to the Dy. Commissioner to decide the appeal

expeditiously. It was not the case of either the Forest

Department or the Gaon Sabha that on 12.09.2006 they had

taken over possession of 40 Bighas and 4 Biswas of suit

land B i.e. 10 Bighas out of Kh. No. 715 (245-16), 14

Bighas out of Kh. No. 125 (19-11), 6 Bighas & 4 Biswas

out of Kh. No. 126 (12-4), 4 Bighas &. 4 Biswas of Kh. No.

729(4-4) and 5 Bighas 8L 16 Biswas out of Kh. No. 731(20-

16) of Village Bhati, New Delhi. Rather they contended that

possession of only Kh. No. 715 (245-16) was taken over.

Copy of the order dated ll .08.2012 is filed with the plaint.

The effect of the order dated 17.08.2012 was that the

possession of suit land B was treated as custodia legis and

possession \Mas to be formally handed over to the plaintiff in

the event of being declared bhumidhar of suit land B.

21.08.2012: The lands of plaintiff comprised in Kh. No. 716,717,718,

719, 720, 721, 722, 723, 724, 727 8L 728 of Village Bhati,

which had been illegally occupied by the Goan SabhaiForest

Deptt. on 12.09.2006 on pretext of takeover of Kh. No. 715,

were formally handed back to plaintiff on 21.08.2012 on
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basis of demarcation dated 15.12.2011. Copy of the report

of handover of possession is filed with the plaint.

05.11.2020: Due to insistence of defendants to takeover possession of
lands on basis of the demarcation dated 05.04.2018, there

exists imminent danger to plaintiff as there is threat of
demolition & dispossession from purchased land viz. suit

land A as well as from the other suit land B. And if the

threat of dispossession from suit land B is implemented then

the purchased land (suit land A) of plaintiff would become

land-locked and will not have any independent access from

any road or rasta. Therefore, in order to protect his right to
passage, the plaintiff had filed claim no. 12 of 2020 titled as

"Arun Kumar Jain vs. DCF" to seek exchange of some of
his land with land recorded in name of Forest

Department/Gaon Sabha so as to have an access.

12.11.2021: However, there was no power vested in Forest Settlement

Officer to exchange the land. And moreover, the Forest

Department had clearly objected by claiming that the

exchange of forest land was not permissible for non-forest

purposes. Hence the plaintiff withdrew that claim petition.

The effect of all the above matters/cases is that the suit land B viz. 40

Bighas and 4 Biswas of land i.e. 10 Bighas out of Kh. No. 715 (245-16),

14 Bighas out of Kh. No.725 (19-11),6 Bighas & 4 Biswas out of Kh.

No.726 (12-4),4 Bighas & 4 Biswas of Kh. No. 729(4-4) and 5 Bighas

8L 16 Biswas out of Kh. No. 731(20-16) of Village Bhati, New Delhi has

been kept out of vesting in Forest Deptt. by virtue of orders passed by

the Delhi High Court as well as the order dated 02.08.1999 passed by the

then Forest Settlement Officer, Delhi. The portion of suit land B bearing

Khasra No. 726, 729 & 731 has not even been placed at disposal of
Forest Department. Therefore defendants no. 1 &,2 cannot dispossess the

plaintiff from any portion of suit land B. The plaintiff had been

cultivating the suit land B and had acquired the bhumidhari rights in this

land prior to 1990 which i.e. much before the notification under Section

154 dated 02.04.1996, and such rights are protected by law. Therefore,

the so called transfer of any partlparcel of suit land B from Gaon Sabha
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to Forest Department, GNCTD is totally illegal and arbitrary as *r?
the suit land B is not uncultivated waste land and secondly, by order

dated 02.08.1999 it was directed to be kept out from being declared

reserved forest. The Gaon Sabha and it's successor i.e. the Forest

Department are bound by the orders dated 04.10.1988 &.24.04.1990 (in

CS No. 2252188) and also bound to obey the orders passed by this

Hon'ble Court on 09.08.2012 in Cont. Case (Civil) No. 409/2007. The

alleged transfer of Kh. No. 715 & 725 out of suit land B by virtue of
notification dated 02.04.1996 is of an encumbered land and therefore

rights of plaintiff need to be adjudicated before issuing any declaration

under the Section 20 of Indian Forest Act, 1921 . This act of handover of
Gaon Sabha land is otherwise sham and illegal as the notification dated

02.04.1996 was premised on uncultivable lands being made available for

afforestation, whereas suit land B is a cultivated land.

25ltu202t: Hence the present suit as the plaintiff has been using the

entire farm i.e suit land A i.e. 45 Bighas and 16 Biswas of
purchased land and 40 Bighas and 4 Biswas of suit land B

for which bhumidhari case is pending as one unit.

Therefore, he always had access to Bhati Mines Road from

the gate which is marked by plaintiff at point X in the site

plan filed with the plaint. The Kh. No.'s 725, 126,729 8.

731 fall between the Bhati Mines Road and purchased lands

of plaintiff bearing Kh. No. 716, l17, 718, 719, 720, 721,

723,724 etc.. Whereas Kh. No. 727 &, 128 are situated on

both sides of the Bhati Mines Road. The Bhati Mines Road

is an interstate highway which connects Delhi to Haryana.

Part of this road is built over the purchased land of plaintiff
viz. Kh. No. 727 &.728 and partly over Gaon Sabha land.

This Bhati Mines Road has the status of a public highway as

it has been in continuous use as public road from last 50

years as it was initially used for accessing the Bhati mines

for transporting Red Badarpur sand and stones/grit. Now

this road is being used by public at large and is being

maintained by the government as a public road/highway.

The (40-4) of suit land B recorded in name of Gaon Sabha
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{though case of plaintiff for declaration of bhumidhari

rights is pending) is otherwise being used by plaintiff to
access his purchased land viz. suit land A for last 40 years

as it provides the only access to Kh. No. 716,lll,lI8,7t9,
720, 721, 723, 724 etc. owned by the plaintiff. Since the

Bhati Mines Road is a public highway, and the plaintiff has

acquired easement of necessity by prescription i.e.

continuous use of suit land B as passage also for more than

40 years. Therefore, in all eventualities, (40-4) of suit land

B is to be treated as a servient holding (if for any reason it is
to be separated from holding of plaintiff) to the plaintifls
private purchased land holding (which is dominant

heritage). Therefore, the plaintiff shall always be entitled to

have access to his purchased land from the (40-4) of suit

land B bearing Kh. No. 725,726,729 8L 731 whether or not

he is declared as bhumidhar of the suit land B. As and

when, plaintiff is declared as bhumidhar of (40-a) land then

obviously entire land holding shall have access from Bhati

Mines Road. The case under Section 85 of DLR Act is still
pending in appeal w.r.t. suit land 'B'. Village Bhati was

never brought under consolidation operations (Chakbandi),

therefore rqsta (as is usually provided to each chak of land

during chakbandi) has not been provided for agricultural

land holdings in the village. The farm lands of plaintiff are

surrounded on all sides by land recorded in name of Gaon

Sabha which is now attempted to be handed over to the

Forest Department. As a result, the plaintiff can only access

his purchased lands after passing (driving and walking) over

the suit land B as he has been doing for last more than 40

years. The easementary rights of plaintiff/his predecessors

to access their private land by walking or driving over the

Gaon Sabha lands have existed for more than 100 years as

no separate/exclusive road/passage was provided to the

private land holdings.

80

2249



2>
IN TI{E HIGH COURT OF DELHI AT NE\il DELHI

cs (os) No.. ......t202r

IN THE MATTER OF:

SH. ARUN KUMAR JAIN O""" PLAINTIFF

VERSUS

DY. CONSERVATOR OF FOREST & ORS.

MEMO OF PA;;;;; 
DEFENDANTS

SH. ARUN KUMAR JAIN

S/O SH. A.K. JAIN

R/O HOUSE NO. B-539,

NE\M FRIENDS COLONY,

NEW DELHI

Email: arunrishabdeo (a)smail-com

Whatsapp: 98 1 104 lI29 ....PLAINTIFF

VERSUS

1. DY. CONSERVATOR OF FOREST,

SOUTH FOREST DIVISION

NEAR KARNI SINGH SHOOTING RANGE,

TUGLAQABAD, NEW DELHI 110066

E-MAIL : dcfivestsnctd@gmail.com,

standingcounsel gnctd@ gmail. com

TVHATSAPP NO. 9868250806

2. CHIEF CONSERVATOR OF FORESTS

GOVT. OF NCT OF DELHI
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.A' BLOCK, 2ND FLOOR,

VIKAS BHATVAN, I.P ESTATE,

NEW DELHI.l 1OOO2

E-MAIL : cfdelhi eo vt(ò,sma\l. com

WHATSAPP NO. 986825080b

3. UNION OF INDIA
THROUGH THE ADDITIONAL SECRETARY

(DELHT & UT)

MINISTRY OF HOUSING AND URBAN AFFAIRS,

GOVT. OF INDIA, NIRMAN BHAWAN, NE\M DELHI

E-Mail: asd-mhua@,nic.in, uoidhc@,gmail.com

TEL. NO. 01r-23384t93

....DEFENDANTS

SUIT FOR PERMANENT INJUNCTION

,(, )'['lrz"

Delhi
Dated2{ l// 12021

Plaintiff

THROUGH

PAN IVEK, Advocate
Enr. No. D/276198(R)

MS. BIDYARANI YUMNAM
Enr. No. D-3 287 11999

(Counsels for the PlaintifÐ
Office: P-334 (LGF), South Extension-2,

New Delhi 1 10049
Mobile No. 9811215778

Email : pankajvivek@gmail.com
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IN THE HIGH COURT OF DELHI AT NEW DELHI

cs (os) No.. ......t2021

IN THE MATTER OF:

SH. ARUN KUMAR JAIN

S/O SH. A.K. JAIN

R/O HOUSE NO. 8-539,

NE\M FRIENDS COLONY,

NEW DELHI

Emai I : arunri shab deo (Ò,smai1. com

Whatsapp: 98 1 1 04 lI29 ....PLAINTIFF

VERSUS

1. DY. CONSERVATOR OF FOREST,

SOUTH FOREST DIVISION

NEAR KARNI SINGH SHOOTING RANGE,

TUGLAQABAD, NEW DELHI 1 10066

E-MAIL : dcfwestgnctd@gmail. com,

counsel com

WHATSAPP NO. 98682s 0806

2. CHIEF CONSERVATOR OF FORESTS

GOVT. OF'NCT OF DELHI
.A' BLOCK, 2ND FLOOR,

VIKAS BHAWAN, I.P ESTATE,

NEW DELHI-1lOOO2

E-MAIL : cfdelhieovt@ gmail. com
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standingcounsel gnctd@ gmail. com

WHATSAPP NO. 986825 0806

3. UNION OF INDIA

THROUGH THE ADDITIONAL SECRETARY

(DELHT & UT)

MINISTRY OF HOUSING AND URBAN AFFAIRS,

GOVT. OF INDIA, NIRMAN BHAV/AN, NEW DELHI

E-Mail: asd-mhua(Enic.in. uo l.com

TEL. NO. 0 rr-23384t93

....DEFENDANTS

SUIT FOR PERMANENT INJUNCTION

TO,

THE HON'BLE CHIEF JUSTICE

AND THE COMPANION JUDGES

OF DELHI HIGH COURT

THE PLAINTIFF ABOVENAMEI)

MOST RESPECTFULLY SHOWETH:

1. That the plaintiff purchased various agricultural lands

in 1980's by way of separate sale deeds and these

lands were duly mutated/recorded in his name in the

Fard Khatoni of Village Bhati, presently forming part

of Tehsil Saket, District South, New Delhi. That the

2

84

2253



26
plaintiff is the recorded owner of the following land

situated in the urbanized Village Bhati, Tehsil Saket,

District South, New Delhi:

Kh. No. Area

716 (12-8)

7 t7 (2-7)

7r8 (s -r7)

7Le (2-0)

720 (4-8)

72r (8- 1)

7 22 (2-0)

723 (1-s)

724 ( 1-3)

727 (3-s)

728 (3-s)

rr4e (0-13)

rLeT (o-7)

Total: 46 Bighas and 19 Biswas.

Out of the above lands, the present suit pertains to a

parf of plaintiff's land holding measuring 45 Bighas

and 16 Biswas comprised in Khasra No. 7I6,717,718,
7I9, 720, 72I, 722, 723, 724, 727 &. 728 of Village

Bhati which is shJwn in orange colour in the site plan

prepared and filed on behalf of plaintiff. The site plan

corresponds to the site plan prepared in pursuance to a

demarcation carried out by the revenue authorities on
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15.12.2011 by TSM Method in compliance of the

orders of this Hon'ble Court in Cont. Case (Civil) No.

40912007 titled as "Arun Kumar Jain Vs. Gaon Sabha

Bhati & Ors.". The copy of the said demarcation plan

dated 15.12.2011 is filed with the plaint. The copy of

Fard Khatoni, Aks Shízra and Field Book of lands of

plaintiff are also filed with the plaint. The purchased

lands are absolutely owned and possessed by the

plaintiff as hereafter referred to as purchased land(s)

or as suit lands 'A'.

That around the time of purchase of the lands stated

above, plaintiff entered into cultivatory possession of

adjoining 40 Bighas and 4 Biswas of Gaon Sabha land

in Village Bhati and continues to be in possession. The

cultivatory possession of plaintiff was duly recorded in

Khasra Girdawri of years 1981- 1983. For this 40

Bighas and 4 Biswas of land plaintiff is contesting a

case for declaration of his bhumidharí rights under

Section 85 of the Delhi Land Reforms Act, 1954 since

1990. The site plan depicting the entire land in
possession of the plaintiff in red colour boundary is

filed with the plaint. This site plan shows the

purchased land in orange colour and the 40 Bighas and

4 Biswas of land which is in adverse cultivatory

possession of plaintiff in blue stripes.
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That the demarcation dated 15.12.2011 was final and

binding upon the defendants as the said demarcation

was carried out in presence of officials of the Gaon

Sabha Bhati and Forest Department, GNCT under the

orders passed by this Hon'ble Court in Cont. Case

(Civil) No. 40912007. Upon trbanization of Village

Bhati by way of notification dated 20.I1.2019 bearing

no. No. F7(128)l DLB 12019 / 000580156/ 14600-15'

the Gaon Sabha Bhati stood dissolved and the lands

held by it automatically vested in the Union of India,

hence it is impleaded as defendant no. 3 in the suit.

That the need to file this suit arose as the Revenue

Department, GNCTD carried out a new demarcation in

2018 wherein Gaon Sabha and Forest Khasras were

filled up with green colour, while the privately owned

lands were filled with white colour, and the

encroached portions of Gaon Sabha/Forest were

marked in red colour. The copy of Survey Plan dated

0510412018 prepared by M/s Habib Survey 8L Design

Pvt. Ltd., downloaded from the website of revenue

department of GNCT of Delhi is filed with the plaint.

An expanded (zoomed itt) portion of the said Survey

Plan showing the land of plaintiff and adjoining lands

is also filed with the plaint for ease of reference.

4
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Though this Survey Plan contains many errors, some of
glaring ones affecting the plaintiff are enumerated as

under:

(a) A portion of plaintiff's Kh. No. 721 variously

mentioned as portion Éúbe", "ba" or "bey" is being

falsely depicted by the defendants as part of Kh.

No. 725 of Village Bhati in their Survey Plan

dated 05.04.2018. The Field Book of Village Bhati

showing the measurements of two portions of Kh.

No. 721 is filed with the plaint. E,arlier

demarcations particularly that dated 15.12.20I1

also shows that Kh. No. 72I owned by plaintiff is
in two portions including the portion "be",

whereas the Survey Plan dated 05.04.2018 wrongly

depicts the portion marked as ú6be" to be part and

parcel of Kh. No. 725. The portion referred to as

"be", "be" or "buy" of Kh. No. 72L owned by

plaintiff is marked in red criss-cross lines in the

site plan filed by plaintiff.
(b) The Survey Plan dated 05.04.2018 wrongly depicts

northern partlportion of Kh. No. 725 in white

colour whereas remaining portion of Kh. No. 725

is shown in green colour.

(c) The Survey Plan dated 05.04.2018 is otherwise

erroneous as the location of plaintiff's land is
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shifted in cornparison to the earlier court ordered

TSM demarcation dated 15.12.2011. The location

of lands is also at variance as compared to the map

downloaded from the website of GSDL. The maps

uploaded on GSDL have been prepared by the

GSDL in conj unction with the Revenue

Department of Delhi. The map downloaded from

website of GSDL is filed with the plaint and

termed as GSDL Map in the plaint.

That presently, the defendants no. | &. 2 claim this 40

Bighas and 4 Biswas of land as "ridge" andlor

"reserved forest" belonging to Forest Department of

GNCT of Delhi and seek to dispossess the plaintiff
without due process of law. Although, this land was

never handed over to the Forest Department, GNCTD

by the Gaon Sabha Bhati but still the defendants intend

to dispossess the plaintiff by use of force and might of

State machinery. This 40 Bighas and 04 Biswas land is

hereafter referred to as the suit land B/suit property B

and the detailed Khasrawise aÍea of 40 Bighas and 4

Biswas of suit land B is detailed hereunder:

(i) 10 Bighas out of Kh. No . 715 (245- 16),

(ii) 14 Bighas out of Kh. No. 725 ( 19- 1 1),

(iii) 6 Bighas &. 4 Biswas out of Kh. No.726 (12-4),

(iv) 4 Bighas &. 4 Biswas of Kh. No. 729(4-4) and
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(u) 5 Bighas &, l6 Biswas out of Kh. No.73l(20-16)

This suit land B is lying recorded in the name of Gaon

Sabha Bhati but the plaintiff has accrued bhumidhari

rights for which the case is going on.

6. That the detailed facts relating to possession of
plaintiff over the 40 Bighas and 4 Biswas of suit land

B are as under:

(i) Plaintiff had entered into cultivatory possession of
suit land B against the wishes of Gaon Sabha and

without taking any permission from it. From 1980 to

1983, the name of plaintiff was recorded as

cultivator of the suit land B in the Khasra Girdawri

of Village Bhati, Delhi. However, due to instructions

of senior officers, the Khasra Girdawri of Gaon

Sabha lands was not filled up by the Halka Patwari

from 1983 onwards. Yet, the plaintiff continued to

cultivate the suit land B continuously and repeatedly

applied to the Tehsildar (Mehrauli) for recording his

cultivatory possession.

(ii)That in the year 1988, officials of Gaon Sabha Bhati

tried to dispossess the plaintiff from the 40 Bighas

and 4 Biswas of suit land B i.e. 10 Bighas out of Kh.

No. 715 (245-16), 14 Bighas out of Kh. No. 725 (19-

11), 6 Bighas & 4 Biswas out of Kh. No. 726 (12-4),

4 Bighas 8. 4 Biswas of Kh. No. 729(4-4) and 5
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Bighas &. 16 Biswas out of Kh. No. 731(20-16) of

Village Bhati, New Delhi. Therefore, in order to

protect his settled peaceful cultivatory possession,

the plaintiff filed cs (os) No. 225211988 titled as

"Arun Kumar Jain vs. Gaon Sabha Bhati" in Delhi

High Court on 14.09.1988. The possession of the

plaintiff was protected by the status quo order dated

04.10.1988 passed by the Hon'ble High Court.

Thereafter, on 24.04.1990 the suit was finally

disposed off on the statement of counsel for Delhi

Administration/Gaon Sabha to the effect that the

plaintiff shall not be dispossessed except by due

process of law. The copies of plaint and orders dated

04.10.1988 & 24.04.1990 are filed with the plaint.

(iii) That the villagers of adjoining village Fatehpur

Beri also had an evil eye upon the lands in question

and they tried to dispossess the plaintiff from the

suit land B, therefore, the plaintiff had to file CS

(OS) No. I47 411990 titled as "Arun Kumar Jain Vs

Bhagwanta &. Ors.". On 09.05.1990, the Hon'ble

Delhi High court was pleased to pass orders

restraining the defendants Bhagwanta etc. from

interfering in peaceful possession of the plaintiff.

Copy of order dated 09.05.1990 is filed with the

plaint. Since, the defendants in that suit were

continuing to disturb the possession of plaintiff,
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hence he filed IA no. 416511990 in CS(OS) No.

I47411990 which was allowed by this Hon'ble Court

on 23.05.1990 thereby permitting the plaintiff to
raise/erect a boundary wall around the suit land B;

and this Hon'ble Court also directed the SHO of PS

Mehrauli to provide protection for that purpose.

Copy of the order dated 23.05.1990 is filed with the

plaint.

(i,r) That in this manner, the plaintiff was using,

cultivating and possessing the 40 Bighas 4 Biswas of

Gaon Sabha land alongwith the 46 Bighas and 19

Biswas land purchased/owned by him. The Gaon

Sabha did not take aîy steps for recovering

possession from the plaintiff within the time

prescribed by law, hence by virtue of Section 67 af

the Delhi land Reforms Act, 1954, the rights of Gaon

Sabha Bhati became extinguished. And the plaintiff

became the bhumidhar of the 40 Bighas and 4

Biswas suit .land B (recorded in name of Gaon Sabha

Bhati) by virtue of cultivation thereof for a period of

more than 3 years. The plaintiff then filed a case

under Section 85 of the DLR Act in 1990 seeking

declaration of his bhumidhari rights which was titled

as "Arun Kumar Jain Vs Gaon Sabha Bhati" bearing

Case No. 87lP.Alg}. Copy of the petition in Case No.

87/RA/90 is filed with the plaint. This case was
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wrongly dismissed in default by order dated

23 .05 .2002 passed by the Ld. SDM/RA. The

restoration application was also dismissed on

07 .02.2003. There after, the Appeal No. 0912003

titled as "Arun Kumar Jain Vs Gaon Sabha Bhati"

was also dismissed wrongly. The plaintiff then filed

a petition before the Ld. Financial Commissioner,

Delhi bearing Case No. 14012013 titled as "Arun

Kumar Jain vs Gaon Sabha Bhati", which has been

allowed and case has been remanded back to the Dy.

Commissioner/District Magistrate (South) for

deciding the appeal on merits of the case. Copy of

the order passed by the Ld. Financial Commissioner

on 25.03.2021 and copy of notice received from the

court of DM (South) for hearing dated 28.10.2021 is

also filed with the plaint. Thus, the Appeal No.

0912003 of the plaintiff in respect of the case under

Section 85 of DLR Act stands revived by order dated

25.03.2021. The said Appeal No. 0912003 is to be

adjudicated in accordance with law on merits. As

such, the (40-4) suit land B cannot be treated as

uncultivated waste land because it has been

converted to cultivated agricultural land.

(v) That the plaintiff has been in continuous possession

of the suit land B as he was never dispossessed by

the Gaon Sabha Bhati. Gaon Sabha did not file any
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case for ejectment of the plaintiff from the land

within time prescribed by law inspite of knowledge

of hostile and adverse possession of plaintiff, hence

the plaintiff had perfected his bhumidhari rights to

the land by continuous occupation for more than 3

years. When the plaintiff filed the case under

Section 85 of DLR Act, then he had already become

bhumidhar by virtue of cultivation for more than 3

years.

(rri) Delhi Administration, vide No.

F.22(19)/DCF(90-9r)11383-91 dated 15.04 .1991, had

issued a notification under Section 18 of Wildlife
Protection Act, I972 w.r.t. Kh. Nos. 708,712,773,
7 15, I 895 to 1900, 1903 to 193 8 of village Bhati

declaring it's intention to make it a Wildlife

Sanctuary. Thus, the Khasra No. 715 out of the suit

land B came to be notified under Section 18 of the

Act but it was never finally declared as a

"sanctuary" in accordance with law. The total area of
Kh. No. 7 L5 was 245 Bighas and 6 Biswas and

plaintiff remained in cultivatory possession of 10

Bighas out of Kh. No. 715 (245-16) of Village Bhati.

(vii) It is also a fact that the proceedings under

Sections 6-20 of The Indian Forest Act, 1927 have

never been initiated for adjudication of rights of
citizens or to acquire the cultivatory rights of
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plaintiff in respect of suit land B. Yet it is wrongly

claimed on basis of a notification dated 24.05.1994

issued under Section 4 of the Indian Forest Act,

1994 that the area is a reserved forest.

(viii) The procedure provided in Sections 4 to Section

20 of the Indian Forest Act, 1927 for declaration of
suit land B as reserved forest has not been initiated

till date as no notification under Section 6 of the Act

was ever issued.

(ix) The notification dated 24.05.1994 bearing no.

F. 10(42)-llP AIDCF 19312012-17 (I) was issued under

Section 4 of the Indian Forest Act, 1.927 signifying

the intention of the government for reserving the

forest lands and wastelands which were the property

of government as "reserved forest". However, this

notification did not apply to the Gaon Sabha lands as

those lands were not the property of the government.

For that reason, the Gaon Sabha lands were not

treated as having become vested in government in

pursuance to the notification dated 24.05.1994. Copy

of the notification is filed with the plaint. Khasra

No. 715 (245- 16) was wrongly included in this

notification but the government realized it's error

and treated it as Gaon Sabha land only.

(") That thereafter a notification under Section 154 of
the Delhi Land Reforms Act, 1954 bearing no.
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F.l(29)lPAlDClg5 was issued on 02.04.1996 and it
was proposed to handover uncultivated surplus lands

of Gaon Sabha Bhati to Forest Deptt. for

afforestation. Copy of the notification dated

02.04.1996 is filed with the plaint. This notification

pertained to only two Khasras out of suit land B viz.

Kh. No. 715 (245-16) &, 725(19-11) of Village Bhati.

The other Kh. No. 726,729 &.731 were not included

in this notification. At the time of issuance of this

notification dated 02.04.1996, Section 4 of the

Indian Forest Act, 1927 was not invoked by

defendants as the Gaon Sabha land was not a

property of the government.

Since the earlier notification dated 24.05.I994 under

Section 4 of the Indian Forest Act, L927 did not

apply to Gaon Sabha lands, therefore the accrued

bhumidhari rights of plaintiff in respect of suit land

B (lying recorded in name of Gaon Sabha Bhati)

were not terminated under the provisions of Indian

Forest Act, 1927. Hence, the handover of Gaon

Sabha land to the forest department did not have the

effect of abolishing of rights acquired by plaintiff;

and therefore the handover was with the

encumbrances attached to the land.

The office of Additional District Magistrate

(South District) was conferred with the powers of

(xii)
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Forest Settlement Officer vide notification no.

F.10(42)-tlPAlDClg3llIlISl-198 dated 10.05 .1996.

But the citizens and affected persons were not made

aware about their rights to raise claims under

Section 6 as no such proclamation has been issued

till date inspite of passage of 24 years. The

notification under Section 4 dated 24.05.1994 was

also not taken to it's logical conclusion as no

proclamation under Section 6 of the Act was ever

issued so as to invite the claims and no inquiry under

Section 7 of the Act was ever carried out. Hence the

bhumidhari &. easementary rights acquired by the

plaintiff were never abolished/acquired under any

legal provision relating the wild life or forests in

respect of the suit land B.

(xiii) Thus, the effect of notification dated 24.05.1994

issued under Section 4 of The Indian Forest Act,

1927 is limited to the extent of expressing the

intention of the government to reserve the

government owned land for fbrest. And the

subsequent notification dated 02.04.1996 was issued

in respect of a different category of lands

(uncultivated Gaon Sabha lands) under Section 154

of DLR Act, 1954, so it could not be treated as a

notification under Section 4 of the Indian Forest Act,

1927. Therefore, it is a matter of fact that the lands
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notified on 02.04.1996 are not subjected to any

notification under Indian Forest Act, 1927 at all.

(xiv) That the plaintiff had earlier also filed

objections under Section 9 of the Indian Forest Act,

1927 bearing Case No. ll0lobj.l95 titled as "Arun

Kumar Jain vs DCF" on the ground that he was in

cultivatory possession of suit land B for which a

case for declaration of bhumidhari rights was

pending.

(",r)That after the notification dated 02.04.1996, the

Forest Department sought possession of the Gaon

Sabha lands but the Gaon Sabha Bhati did not

handover possession of the 40 Bighas and 4 Biswas

of suit land B to the Forest Department, GNCTD. On

16.12.1997, possession of Kh. No. 715 & 725 of
Village Bhati was sought to be delivered to the

Forest Department, therefore a demarcation was

carried out. In that proceeding it was clearly

recorded that the possession of 10 Bighas out of Kh.

No. 7 15 (245 - 1 6) and 14 B ighas out of Kh. No.

725(19-11) of Village Bhati was not handed over to

the Forest Deptt. Copy of the report dated

16.12.1997 is filed with the plaint.

(xvi) That the objections of plaintiff qua notification

of suit land B as forest contained in Case No.

ll}lobj.l9í titled as "Arun Kumar Jain vs DCF"
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were allowed and the then Forest Settlement Officer

held that the proceedings in the case be adjourned

s ine die till the proceedings in other courts are

decided. The copy of order dated 02.08 .1999 passed

by the Forest Settlement Officer, Delhi is filed with

the plaint. Thus, the suit land B measuring 40 Bighas

and 4 Biswas were excluded from forest/deemed

forest. This order continues to remain in force as it

has not been varied or revoked.

(xvii) That during the pendency of the Appeal No.

0912003 arising out of Case No. 87/RA/90 under

Section 85 of DLR Act, the officials of Gaon Sabha

and Forest Department came to the property of

plaintiff on 12.09.2006 and demolished the entire

boundary wall and stated that the possession of Kh.

No. 715 of Village Bhati was taken over and handed

over to the Forest Deptt.. It was done by wrongly

claiming that the purchased land of plaintiff was part

and parcel of Kh. No . 715. Kabza Karyawahi Report

dated 12.09.2006 is filed with the plaint.

(xviii) At this time, the plaintiff filed a WP(C) No.

619912007 titled as "Arun Kumar Jain VS Union of

India" against the dispossession from his land and

illegal demolition of structures on private lands. ln

reply to this petition, a counter affidavit was filed by

the then Block Development Officer (South) stating
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that the demolition programme for 12.09.2006 was

fixed to takeover possession of Kh. No. 715 only. It
was also stated that earlier, possession of a part of
Kh. No.715 8.725 was taken over; as possession of
only 235 Bighas and 16 Biswas out of Kh. No. 7I5
(245- 16) and 5 Bighas and 1 Biswa out of Kh. No.

725 (19-11) was taken over on 16.12.1997. It was

specifically admitted that that the possession of 10

Bighas out of Kh. No . 715 (245- 16) and 14 Bighas

out of Kh. No. 725(19-11) of Village Bhati was not

handed over to the Forest Deptt. on 16.12.1997 as

there was stay order operating w.r.t. such land in
favour of plaintiff. It was reiterated in the counter

affidavit that the action taken on 12.09.2006 was

only with respect to Kh. No. 715 of Village Bhati.

The copy of Counter Affidavit of the BDO (South)

filed in V/P (C) No. 619912007 is filed with the

plaint.

(xix) That thereafter the plaintiff filed a Contempt

Case (Civil) No.40912007 in this Hon'ble Court

regarding contempt of the order dated 24.04.1990 in

CS (OS) No. 225211988. In that contempt case

directions were passed for demarcation of the lands

of plaintiff. Accordingly on 15.t2.2011 demarcation

was carried out and points were fixed thereby

demarcating the purchased lands of plaintiff and the

100

2269



hL

adjoining suit land B. And the contempt petition was

disposed off on 09.08.2012 by holding that the

possession of all the lands be returned to the

plaintiff. However, due to pendency of the case

under Section 85 of DLR Act, the order was

modified on 17.08.2012 and it was held that the

possession of purchased land be returned

immediately on the date fixed. Whereas, the 40

Bighas and 4 Biswas of Gaon Sabha land (which is

the suit land B) for which case u/s 85 of DLR Act

was pending, a direction was issued to the Dy.

Commissioner to decide the appeal expeditiously.

(**)That it was not the case of either the Forest

Department or the Gaon Sabha that on 12.09.2006

they had taken over possession of 40 Bighas and 4

Biswas of suit land B i.e. 10 Bighas out of Kh. No.

7 15 (245- 16), 14 Bighas out of Kh. No . 725 ( 19- 1 1),

6 Bighas & 4 Biswas out of Kh. No. 726 (12-4), 4

Bighas & 4 Biswas of Kh. No. 729(4-4) and 5 Bighas

8L 16 Biswas out of Kh. No. 731(20-16) of Village

Bhati, New Delhi. Rather they contended that

possession of only Kh. No. 715 (245-16) was taken

over. Copy of the order dated 17.08.2012 is filed

with the plaint. The effect of the order dated

17.08.2012 was that the possession of suit land B

was treated as custodia legis and possession was to
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be formally handed over to the plaintiff in the event

of being declared bhumidhar of suit land B.

(xxi) That the lands of plaintiff comprised in Kh. No.

716, 717, 718, 719, 720, 721, 722, 723, 724, 727 &.

728 of Village Bhati, which had been illegally

occupied by the Goan Sabha/Forest Deptt. on

12.09.2006 on pretext of takeover of Kh. No. 715,

was thereby formally handed back to plaintiff on

21 .08.2012 on basis of demarcation dated

I5.12.2011. Copy of the report of handover of
possession of Kh. No . 716, 717 , 718, 719, 720, 72I,

722, 723, 724, 727 &. 728 of Village Bhati to
plaintiff is filed with the plaint.

(xxii) That the effect of all the above matters/cases is

that the suit land B viz. 40 Bighas and 4 Biswas of

land i.e. 10 Bighas out of Kh. No.715 (245-16), 14

Bighas out of Kh. No. 725 (19-11), 6 Bighas 8.4
Biswas out of Kh. No. 726 (12-4), 4 Bighas 8L 4

Biswas of Kh. No. 729(4-4) and 5 Bighas 8. 16

Biswas out of Kh. No . 731(20- 16) of Village Bhati,

New Delhi has been kept out of vesting in Forest

Deptt. by virtue of orders passed by the Delhi High

Court as well as the order dated 02.08.1999 passed

by the then Forest Settlement Officer, Delhi. The

portion of suit land B bearing Khasra No. 726, 729

& 731 has not even been placed at disposal of Forest
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Department. Therefore defendants no' 1 &' 2 cannot

dispossesstheplaintifffromanyportionofsuitland
B.

(xxiii) The plaintiff had been cultivating the suit land

B and had acquired the bhumidhari rights in this land

prior to 1990 which i.e. much before the notification

under section 154 dated 02.04.1996, and such rights

are protected by law' Therefore, the so called

transferofanypartlpatcelofsuitlandBfromGaon
SabhatoForestDepartment,GNCTDistotally
illegal and arbitrary as firstly, the suit land B is not

uncultivatedwastelandandsecondly,byorderdated

02.08.1999 it was directed to be kept out from being

declared reserved forest. The Gaon sabha and it's

Successori.e.theForestDepartmentareboundby
the orders dated 04.10.1988 &. 24.04.1990 (in cs

No.2252188)andalsoboundtoobeytheorclers
passed by this Hon,ble Court on 09.08.201l2 \n Cont.

case (civil) No. 40g12007. The alleged transfer of

Kh.No.7l5&'T25outofsuitlandBbyvirtueof
notification dated 02.04.1996 is of an encumbered

land and therefore rights of plaintiff need to be

adjudicated before issuing any declaration under the

section 20 0f Indian Forest Act, 1927. This act of

handover of Gaon Sabha land is otherwise sham and

illegal as the notification dated 02.04.1996 was
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premised on uncultivable lands being made available

for afforestation, whereas suit land B is a cultivated

land.

(xxiv) That the earlier demarcations had fixed the

location of land of plaintiff in Kh. No. 716, 717,

718, 719, 720, 72r, 722, 723, 724, 727 8. 728 0f

Village Bhati as adjoining to the Bhati Mines Road,

but later on in 20ll upon demarcation by TSM the

location of lands was changed and the net effect was

that the land of the plaintiff was shifted eastwards

and away from the road. The copies of earlier

demarcations are filed with the plaint. Thus, the

location of suit land A and suit land B was fixed by

way of demarcation dated 15.12.201l. This

demarcation was carried out on 15.12.2011 in terms

of directions of the Hon'ble High Court in Cont.

Case (C) i.e. CCP No. 40912007. The suit land B is
marked in blue stripes on site plan filed with the

plaint and the access of plaintiff's land from Bhati

Mines road is depicted at point X on the said site

plan. The plaintiff and defendants treated the

demarcation dated 15.I2.201I as final as the

objections of Forest Department, GNCTD were

rejected by the Dy. Commissioner (South) and he

stated so in his short affidavit dated 0610812012 filed

in Cont. Case (Civil) No. 40912007. The Forest
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Department accepted the factual position. Copy

thereof is filed with the plaint.

(xxv) That, the plaintiff has recently in October, 2020

learnt that in 2018 a new demarcation was carried

out by the Revenue Authorities through M/s Habib

Survey & Design Pvt. Ltd. which shows that the land

of the plaintiff is shifted further away from the Bhati

Mines Road. The extract of this demarcation of

05.04.2018 is filed with the plaint. V/hereas, the map

uploaded by GSDL on it's website shows a different

location of the land of the plaintiff in relation to the

Bhati Mines Road. Extract of the downloaded map

from the website of GSDL is filed with the plaint.

This demarcation of 2018 is otherwise incorrect as a

western portion of Kh. No. 721 (shown as "be")

belonging to the Plaintiff is shown in green colour

(meaning thereby fhat it is Gaon Sabha land allotted

to forest department). 'Whereas, ro part of Kh. No.

72L of Village Bhati is recorded in name of Gaon

Sabha or Forest Deptt. as entire Kh. No. 721 belongs

exclusively to Plaintiff. Such northern portion of Kh.

No. 72I is marked in red criss-cross lines by

Plaintiff on the site plan filed with the plaint. The

copy of Field Book showing the measurements of

two portions of Kh. No. 721 is filed with the plaint.
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(xxvi) Due to insistence of defendants to takeover

possession of lands on basis of the demarcation

dated05.04.20lS,thereexistsimminentdangerto
plaintiff as there is threat of demolition &'

dispossessionfrompurchasedlandviz.suitlandA
as well as from the other suit land B. And if the

threat of dispossession from suit land B is

implemented then the purchased land (suit land A) of

plaintiff would become land-locked and will not

haveanyindependentaccessfromanyroadorrasta.

(xxvii) Therefore, in order to protect his right to

passage,theplaintiffhadfiledclaimno.12of2020
titled as "Arun Kumar Jain vs. DCF" to seek

exchange of some of his land with land recorded in

name of Forest Department/Gaon sabha so as to have

an access. However, there were teohnical defects in

the said claim petition as there was no power vested

in Forest settlement officer to exchange the land.

And moreover, the Forest Department had clearly

objected by claiming that the exchange of forest land

was not permissible for non-forest purposes. since,

thepremiseofclaimno.l2l2020wasbasedon
exchangeoflandfornon-forestpurposesandwhich

was impermissible, hence the plaintiff withdrew that

claimpetition.Copyoftheclaimno.l2l2020and
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withdrawl order dated l2llIl 2021 is filed with the

plaint.

(xxviii) That the plaintiff has been using the entire farm

i.e suit land A i.e. 45 Bighas and 16 Biswas of

purchased land and 40 Bighas and 4 Biswas of suit

land B for which bhumidhari case is pending as one

unit. Therefore, he always had access to Bhati Mines

Road from the gate which is marked by plaintiff at

point X in the site plan filed with the plaint. The Kh.

No.'s 725, 726, 729 &. 731 fall between the Bhati

Mines Road and purchased lands of plaintiff bearing

Kh. No. 716, 717, 718, 719, 720, 721, 723, 724 etc..

Whereas Kh. No. 727 & 728 are situated on both

sides of the Bhati Mines Road. The Bhati Mines

Road is an interstate highway which connects Delhi

to Haryana. Part of this road is built over the

purchased land of plaintiff viz. Kh. No. 727 &. 728

and partly over Gaon Sabha land. This Bhati Mines

Road has the status of a public highway as it has

been in continuous use as public road from last 50

years as it was initially used for accessing the Bhati

mines for transporting Red Badarpur sand and

stones/grit. Now this road is being used by public at

large and is being maintained by the government as a

public road/highway.
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(xxix) That the (40-4) of suit land B recorded in name

of Gaon Sabha {though case of plaintiff for

declaration of bhumidhari rights is pending) is

otherwise being used by plaintiff to access his

purchased land viz. suit land A for last 40 years as it
provides the only access to Kh. No. 716,717,718,
719, 720, 721, 723, 724 etc. owned by the plaintiff.

Since the Bhati Mines Road is a public highway, and

the plaintiff has acquired easement of necessity by

prescription i.e. continuous use of suit land B as

passage also for more than 40 years. Therefore, in

all eventualities, (40-4) of suit land B is to be

treated as a servient holding (if for any reason it is

to be separated from holding of plaintiff) to the

plaintiff's private purchased land holding (which is

dominant heritage). Therefore, the plaintiff shall

always be entitled to have access to his purchased

land from the (40-4) of suit land B bearing Kh. No.

725,726,729 8.731 whether or not he is declared as

bhumidhar of the suit land B. As and when, plaintiff
is declared as bhumidhar of (40-4) land then

obviously entire land holding shall have access from

Bhati Mines Road. The case under Section 85 of
DLR Act is still pending in appeal w.r.t. suit land
rB'.
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(xxx) That the Village Bhati was never brought under

consolidation operations (chakbandi), therefore

rasta (as is usually provided to each chak of land

during chakbandi) has not been provided for

agricultural land holdings in the village. The farm

lands of plaintiff are surrounded on all sides by land

recorded in name of Gaon sabha which is now

attempted to be handed over to the Forest

Department. As a result, the plaintiff can only access

his purchased lands after passing (driving and

walking) over the suit land B as he has been doing

for last more than 40 years. The easementary rights

of plaintiff/his predecessors to access their private

land by walking or driving over the Gaon Sabha

lands have existed for more than 100 years as no

separate/exclusive road/passage was provided to the

private land holdings.

(xxxi) That the Gaon Sabha had lost title to the 40

Bighas and 4 Biswas of suit land B much before

1990 and the right of plaintiff to seek declaration of

bhumidhari rights had accrued in 1983-84 for which

the case under Section 85 of DLR Act was filed in

1990. And that case is already pending in the first

appellate courr of collector/DM (South). The suit

land B had been brought under cultivation by

plaintiff in 1980-81 and therefore, the same could

109

2278



5J
not have been treated as waste land in 1996 for the

purpose of excluding it from the Gaon Sabha andlor

for handover of the same to Forest Department.

Since, the Gaon Sabha had lost title to the land in

terms of Section 67 of DLR Act, hence, the suit land

B was wrongly treated as uncultivated waste/surplus

Gaon Sabha land in 1996 for the purposes of it's
handover to the Forest Department.

(xxxii) That due to the illegal claim of defendant no. 1

&. 2 over the suit land B measuring 40 Bighas and 4

Biswas, the plaintiff had earlier also filed objections

and the then Forest Settlement Officer had rightly

adjourned the proceedings sine die by his order

dated 02.08 .1999. But now on 10.10 .2020 some

officials of the Forest Department had visited the

farm of the plaintiff and tried to close the passage at

point 'X' which connects the Bhati Mines road with

the farm land of plaintiff. The order dated

02.08.1999 passed by the then Forest Settlement

Officer applies even today and the defendants cannot

forcibly evict the plaintiff from (40-4) suit land B

till final decision of the case under Section 85 of

DLR Act. The plaintiff is also entitled to protect his

possession over the suit land B in view of the orders

passed by this Hon'ble Court in CS No. 2252188 and

CS No. 1474190 as the defendants have not taken any
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52-
steps in accordance with law for recovering

possession from the plaintiff. The suit for ejectment

by the Gaon Sabha Bhati under Section 84 of the

DLR Act was filed in 1992 i.e. well after expiry of

limitation of 3 years despite notice of plaintiff's

adverse possession since 1988. But that case is

tagged alongwith the case under Section 85 of DLR

Act filed by plaintiff. No suit or legal proceeding of

any other nature was filed by the defendants to

recover possession from the plaintiff at any point of

time.

(xxxiii) The notification dated 02.04.1996 only pertains

to part of suit land B viz. Kh. No. 7L5 (245-16),

725(19-1 1) and 726(12-4). Thus, the defendants have

no right whatsoever to dispossess the plaintiff from

any land in Kh. No. 729 &. 731 of Village Bhati

which remains with plaintiff as the order dated

04.10.1990 in CS 2252188 binds the defendants.

That the plaintiff is entitled to the access his

purchased lands from Bhati Mines Road and also

entitled to relief of perpetual injunction against

defendants from threatened dispossession from suit

land B measuring 40 Bighas and 4 Biswas. The

defendants have no right to dispossess the plaintiff

from the portion marked as ((be" out of Kh. No. 721 of
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8

Village Bhati. The plaintiff is not required to file any

other claim before the Forest Settlement Officer as his

claim is adjudicated and order dated 02.08.1999 was

already passed in his favour.

That the Village Bhati is urbanized village and

therefore plaintiff has no other alternative or

efficacious remedy. There is no remedy available to

the plaintiff under the Indian Forest Act, 1927 .

That the cause of action for the suit arose on

10. 10 .2020 when the defendants attempted to

dispossess the plaintiff by blocking the gate at point

'X' in the site plan. The cause of action subsists and

continues as the threat of dispossession and demolition

continues to subsist.

10. That the suit is valued at Rs. 1,01,00,000/- for the

relief of injunction from dispossession from suit land

A, at Rs. 1,00,00,000/- for relief of injunction qua suit

land B and at Rs. 200 for the relief of injunction qua

blocking of access/right of passage from Bhati Mines

Road; and appropriate court fee of Rs. 1,98,6001- is

affixed on the face of the plaint.

9
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1 1. That the suit

Tehsil Saket,

54

situate in Village Bhati,

this Hon'ble Court has

property 1s

Delhi and

pecuniary as well and territorial jurisdiction to hear

and decide the suit.

t2. That the plaintiff has not filed any other or similar suit

on the same cause of action.

13. That the present suit is not a commercial dispute.

14. That the plaintiff has filed all the documents in their

power and possession and the documents filed with the

ptarnt are true copies of the respective originals.

PRAYER:

It is therefore most respectfully prayed that in the

interests of justice, this Hon'ble Court may kindly be

pleased to grant:

a) A decree of Perpetual injunction in favour of the

plaintiff and against the defendants, their officers,

agents, employees, etc. thereby restraining them

from dispossessing or in any manner restricting the

ingress and egress of the plaintiff to and from any

paftlportion or whole of suit land A of village
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Bhati, Tehsil Saket, New Delhi, particularly land

measuring 45 Bighas and 16 Biswas comprised in

Khasra No. 716, 717, 718, 7 19, 720, 721, 722, 723,

724, 727 8. 728 of Village Bhati shown in orange

colour in the site plan filed by plaintiff; and

b) A decree of Perpetual injunction in favour of the

plaintiff and against the defendants, their officers,

agents, employees, etc. thereby restraining them

from dispossessing the plaintiff from suit land B

viz. 40 Bighas and 4 Biswas of land being 10

Bighas out of Kh. No. 715 (245-16), 14 Bighas out

of Kh. No. 725 (19-11), 6 Bighas & 4 Biswas out

of Kh. No. 726 (12-4),4 Bighas &, 4 Biswas of Kh.

No. 729(4-4) and 5 Bighas 8d 16 Biswas out of Kh.

No. 731(20-16) of Village Bhati, Tehsil Saket,

New Delhi as shown in blue stripes in the site plan

filed with the plaint; and

c) A decree of Perpetual injunction in favour of the

plaintiff and against the defendants, their officers,

agents, employees, etc. thereby prohibiting them

from obstructing the passage of plaintiff's men,

materials and machines from the Bhati Mines Road

built upon Kh. No. 727 &. 728 of Village Bhati,

Tehsil Saket, Neu, Delhi to the suit lands A & B as

depicted in the site plan filed with the plaint;
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d) Any other/further and suitable relief may be

granted in favour of the Plaintiff in accordance

with law.

Cv,a',,
Plaintiff

Delhi
Dated 2çll/ 12021

THROUGH

PANKAJ VIVEK, Advocate
Enr. No. D/276l98(R)

MS. BIDYARANI YUMNAM
Enr. No. D-3 287 /1999

(Counsels for the PlaintifÐ
Office: P-334 (LGF), South Extension-2,

New Delhi I 10049
Mobile No. 9811215778

Email : pankajvivek@gmail.com
Verification:

Verified at Delhi on this 2Ç tn day of dtøzir¿z__,
2021, that the contents of the Para No.1 to .8. of the plaint

are true to my knowledge and those of Para No. .2 . to l!t..
of the Plaint are believed to be true based on information

received and believed to be true. The last para is prayer to

this Hon'ble Court.

1

lntiff
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IN THE HIGH COURT OF DELHI AT NE\ry DELHI

cs (os) No. .......t202r

IN THE MATTER OF:

ARUN KUMAR JAIN ...PLAINTIFF

VERSUS

DY. CONSERVATOR OF FORESTS & ORS.

A F F I D A V I T 
...DEFENDANTS

I, Arun Kumar Jain aged 73 years, S/o Sh. A.K. Jain,

R/o 8-539, New Friends Colony, New Delhi, do hereby

solemnly affirm and state as under:

1. That I am Plaintiff in the present case and I am aware

of facts and circumstances of the case, hence

competent to swear this affidavit.

2 That the contents of the accompanying plaint have

been read and understood by me and I say that the

same has been drafted by my counsel on my

instructions and the facts stated therein are true and

correct to my knowledge. The same may be read as
il tr.'
g7ßt2s¿1

i;a
'lr

sliïlliH l{iJüAR
A¡¡, D';, [1s{t1i l{íûh Côu

Pr,r!¿rtl, t 7/412021.^ t0l(l/'4/¿tÉt

rt *
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part and parcel of this affidavit as the contents are not

being repeated herein for the sake of brevity and in

order to avoid repetition.

539

û)rt'n " '/
DEPONENT

Verification

2 5 N()\r 2021

Verified at Delhi on this day of 2021 that

the contents of paras 1,-2 of the above affidavit are true and

correct lft-V knowledge.
Ciwn. r

DEPONENT,t'

\s\
qf

q r( i rr'rt-i
i1,.,',Smt./Knr
{/ç'\fy'l67f¡ir.
'.to
r.cnttfiecl Dv Sl,rr,Snrr
'ìaS SolerTìnít ¿tf.'i,.:.

')n cts i

;ontents Of tt¡¿: i.r..l .-,. ,.r)i.,th hAVa bêl',

t 
' r¡r.n ' lt ¡r_pc¡ftFÊ{ I

YfT!.\ lqøa ._.

(jPÕ-" r- '*'
' d)za--Z'/'t* tt-

2'5*NW?I"M

( .l/ ,Pad & expi¿Jtrlcc ia) irinì/þel
;orrect lo tìis/herlKírr.rwledr¡e

'jath

åre ô

Ogtr

2 5 NOV 2021
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IN THE HIGH COURT OF DBLHI AT NEW DELHI

cs (os) No...... ........t2021
IN THE MATTER OF:
ARUI\ KUMAR JAIN ...PLAINTIFF

VERSUS

DY. CONSERVATOR OF FORESTS & ORS
...DEF'ENDANTS

COURT FEES

.:. .: .: ..:::, :. : :. .: .

:'1.':r. .

D{,rE & TIME : ,. ,,. ì.. . 29-OCT-2O21 14:15:14

rqarvles oF.THE Acc/ REGTSTEREq.USEH'': ,', il ,'S6CIL " ,. ., ,::.

LoCATIoN: DELHI HIGH COURT-:..; r, :t i,, i , - .-.. -.. .,- .)
1:l¿ i, iì

\$4E..p¡+trlGANTi ' ! ' '.:ARUI{KUMARJAIN

e-COURl RECEIPT NO : DLCT2933J2152M620

ority. This rece¡pt is val¡d only after verification & lock¡ng by the Court Ofl¡cial.

a:

Ãti."T
ll .',! fr f\-é t )." ¡,\*. *=H Y

;ü;iij
i r.i 

'; 
!i i

, "t,x i.l'':,

#re â

nfOiil CoiÌìpeteweb'sile'tendersav-äilable qn
"å'dqi

discie tntdshóu veribe
'ai'

rí¡3dAuThe o u rt'leiìAle thent¡ç¡tyrY panÇy1þiç ,e,:bo reçeþte
:: ir,

lh¡trhêonls thi aaspJ invalid þ gr, dÍand
a

FEE NTAMOU

ll

lll ilr ililtilt llilil iltilil ilil iltililt ll
DLCT2933J21 M65? 20

l al

*ti

T200100

( Rupees Two Lakh One Hundred OnlY)

GOVERNMENT OF NCT OF DELHI
e-Court Fee

t . '.
t t" 

' 
'

;....;...'.,,,'....,..,.,... . -.,,..

''....'. .1... I ..

..... -:.-.. -.,,, ::.:.,... :,., -..,.. .,..-. -.,.:..

...:

i tll:'i 0üfläg

t,_'
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IN THE HIGH COURT OF DELHI AT NEW DELHI

cs (os) No.. .....t202r

IN TFIE MATTER OF:

ARUN KUMARJAIN

VERSUS

DY. CONSERVATOR OF FORESTS & ORS.

INDEX

PART-II

PLAINTIFF

...DEFENDANTS

S.N Particulars Pages

1 INDEX-II
/ z

2 APPLICATION ON BEHALF OF PLAINTIFF

UNDER ORDER XXXIX RULES T 8.LREAD

WITH SECTION 151 OF TFIE CODE OF

CIVIL PROCEDIJRE, 1908 SEEKING EX.

PARTE AD-INTERIM INJUNCTION

ALONGWITH AFFIDAVITS.

3*J{
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zo
APPLICATION LTNDER SECTION 151 OF

TT{E CODE OF' CIVIL PROCEDURE, 1908

FOR EXEMPTION FROM FILING

CERTIFIED/TRANSLATED/TYPED/ CLEAR

COPIES OF DIM / ILLEGIBLE /ORIGINAL

AND HAND WRITTEN ANNEXI'RES AND

LESS MARGIN DOCUMENTS ON BEHALF

OF TFIE PLAINTIFF ALONGWITH

AFFIDAVIT.

-tJ

2

PLACE: NEW DELHI

DATEDå¿_J //_J202t

PLAINTIFF

VMK, Advocate
Enr. No. D1276198(R)

MS. BIDYARAM YUMNAM
Enr. No. D-328711999

(Counsels for the Plaintiff)
Office: P-334 (LGF), South Extension-2,

New Delhi 110049
Mobile No. 9811215778

Email : pankajvivek@ gmail.com
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IN THE HIGH COURT OF DELHI AT NEW DELHI

I.A. No ..12021

IN

cs (os) No.. ......t202r

IN THE MATTER OF:

ARUN KUMAR JAIN ...PLAINTIFF

VERSUS

DY. CONSERVATOR OF FORESTS & ORS.

..DEFENDANTS

APPLICATION ON BEHALF OF PLAINTIFF

UNDER ORDER XXXIX RULES 1 & 2 REAI)

\ilITH SECTION 151 OF THE CODE OF CIVIL

PROCEDURE, 1908 SEEKING EX-PARTE AD.

INTERIM INJUNCTION

MOST RESPECTFULLY SHO\ilETH:

1. That the applicant is the Plaintiff in the present case

pending before this Hon'ble Court.

2. That the applicant/plaintiff seeks to refer to and rely

upon the detailed facts narrated in the plaint which are

not being repeated herein for the sake of brevity and to
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avoid repetition. The said facts may be read as part and

parcel of this application

3. That the Gaon Sabha had lost title to the 40 Bighas and

4 Biswas of suit land B much before 1990 and the right

of appli cantlplaintiff to seek declaration of bhumidhari

rights had accrued in 1983-84 for which the case under

Section 85 of DLR Act was filed in 1990. And that case

1S already pending in the first appellate court of

Collector/DM (South). The suit land B had been brought

under cultivation by plaintiff in 1980-81 and therefore,

the same could not have been treated as waste land in

1996 for the purpose of excluding it from the Gaon

Sabha and/or for handover of the same to Forest

Department. Since, the Gaon Sabha had lost title to the

land in terms of Secti on 67 of DLR Act, hence, the suit

land B was wrongly treated as uncultivated

waste/surplus Gaon Sabha land \n 1996 for the purposes

of it's handover to the Forest Department.
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4. That due to the illegal claim of defendant no. I & 2

over the suit land B measuring 40 Bighas and 4 Biswas,

the applicantlplaintiff had earlier also filed objections

and the then Forest Settlement Officer had rightly

adjourned the proceedings sine die by his order dated

02.08.1999 till adjudication of bhumidhari rights of

applicant/plaintiff qua suit land B. But now on

10.10.2020 some officials of the Forest Department had

visited the farm of the plaintiff and tried to close the

passage at point 'X' which connects the Bhati Mines

road with the farm land of plaintiff. The order dated

02.08.1999 passed by the then Forest Settlement Officer

appties even today and the defendants cannot forcibly

evict the plaintiff from (40-4) suit land B till final

decision of the case under Section 85 of DLR Act. The

plaintiff is also entitled to protect his possession over

the suit land B in view of the orders passed by this

Hon'ble Court in CS No. 2252188 and CS No. 1474190

as the defendants have not taken any steps in
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accordance with law for recovering possession from the

plaintiff. The suit for ejectment by the Gaon Sabha

Bhati under Section 84 of the DLR Act was filed in

1992 i.e. well after expiry of limitation of 3 years

despite notice of plaintiff's adverse possession since

1988. But that case is deemed to be pending as it was

tagged alongwith the case under Section 85 of DLR Act

filed by plaintiff. No suit or legal proceeding of any

other nature was filed by the defendants to recover

possession from the plaintiff at any point of time.

5. That the notification dated 02.04.I996 only pertains to

part of suit land B viz. Kh. No. 715 (245-16), 725(19-

11) and 726(12-4), although possession of the portions

forming part of suit land B was never handed over to

the Forest Department. There is no possession

proceedings (Kabza karyawahi) w.r.t. suit land B, where

under Forest Department could claim to have been put

in possession of those lands. Thus, the defendants have
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no right whatsoever to dispossess the plaintiff from any

portion of suit land B.

6. That the applicant/plaintiff is lawful owner and in

peaceful possession of suit land A, hence the defendants

have no right authority to prevent theor

applicant/plaintiff from enjoying such land. The threat

of closing the gate at point X means that for all

practical purposes, applicant/plaintiff would be unable

to access his own suit land A.

7. That the plaintiff has been using the entire farm i.e suit

land A i.e. 45 Bighas and 16 Biswas of purchased land

and 40 Bighas and 4 Biswas of suit land B for which

bhumidhari case is pending as one unit. Therefore, he

always had access to Bhati Mines Road from the gate

which is marked by plaintiff at point X in the site plan

filed with the plaint. The Kh. No.'s 725,726,729 &.731

fall between the Bhati Mines Road and purchased lands

of plaintiff bearing Kh. No. 776, 717, 718, 719, 720,

721, 723, 724 etc.. Whereas Kh. No. 727 8. 728 are
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situated on both sides of the Bhati Mines Road. The

Bhati Mines Road is an interstate highway which

connects Delhi to Haryana. Part of this road is built

over the purchased land of plaintiff viz. Kh. No. 727 &.

728 and partly over Gaon Sabha land. This Bhati Mines

Road has the status of a public highway as it has been

in continuous use as public road from last 50 years as it

was initially used for accessing the Bhati mines for

transporting Red Badarpur sand and stones/grit. Now

this road is being used by public at large and is being

maintained by the government as a public road/highway.

8. That the (40-4) of suit land B recorded in name of Gaon

Sabha {though case of plaintiff for declaration of

bhumidhari rights is pending) is otherwise being used

by plaintiff to access his purchased land viz. suit land A

for last 40 years as it provides the only access to Kh

No. 716, 717, 718, 719, 720, 721, 723, 724 etc. owned

by the plaintiff. Since the Bhati Mines Road is a public

highway, and the plaintiff has acquired easement of
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necessity by prescription i.e. continuous use of suit land

B as passage also for more than 40 years. Therefore, in

all eventualities , (40-4) of suit land B is to be treated as

a servient holding (if for any reason it is to be separated

from holding of plaintiff) to the plaintiff's private

purchased land holding (which is dominant heritage).

Therefore, the plaintiff shall always be entitled to have

access to his purchased land from the (40-4) of suit land

B bearing Kh. No. 725 , 726, 729 &' 731 whether or not

he is declared as bhumidhar of the suit land B. As and

when, plaintiff is declared as bhumidhar of (40-4) land

then obviously entire land holding shall have access

from Bhati Mines Road. The case under section 85 0f

DLR Act is still pending in appeal w.r.t. suit land'B'.

9. That the village Bhati was never brought under

consolidation operations (Chakbandi), therefore rasta

(as is usually provided to each chak of land during

chakbandi) has not been provided for agricultural land

holdings in the village. The farm lands of plaintiff are
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surrounded on all sides by land recorded in name of

Gaon Sabha which is now attempted to be handed over

to the Forest Department. As a result, the plaintiff can

only access his purchased lands after passing (driving

and walking) over the suit land B as he has been doing

for last more than 40 years. The easementary rights of

plaintiff/his predecessors to access their private land by

walking or driving over the Gaon Sabha lands have

existed for more than 100 years as no separate/exclusive

road/passage was provided to the private land holdings.

l0.That the plaintiff is entitled to access his purchased

lands from Bhati Mines Road and also entitled to enjoy

his own suit land A as well as suit land B measuring 40

Bighas and 4 Biswas.

11. That the threat of dispossession and lor closure of gate

at point X is illegal and unwarranted as the

applicantlplaintiff is entitled to use and enjoy the entire

land without interference from the defendants.
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12. That the applicantlplaintiff has a good prima facie case

in his favour and balance of convenience lies in his

favour.

13. That the applicantlplaintiff shall suffer trreparable loss

and harm if he is dispossessed or prevented from using

the suit lands during pendency of the suit.

PRAYER

It is therefore most humbly prayed that in the facts

and circumstances of the case and in the interest of justice

this Hon'ble Court may kindly be pleased to:

a) pass ex-parte ad-interim injunction in favour of the

applicantlplaintiff thereby restraining the defendants,

their officers, agents, employees, etc. from closing the

gate at point X in the site plan during the pendency of

this suit;

b) restrain the defendants, their officers, agents,

employees etc. from interfering in possession of
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_ILL

plaintiff in respect of any partlportion or whole of suit

land A of Village Bhati, Tehsil Saket, New Delhi,

particularly land measuring 45 Bighas and 16 Biswas

comprised in Khasra No. 716, 717 , 718' 719, 720, 72I,

722, 723, 724, 727 &' 728 of Village Bhati shown in

orange colour in the site plan filed with the plaint

during the pendency of the suit; and

c) restraint the defendants, their officers, agents,

employees etc. from interfering in possession of

plaintiff in respect of from suit land B viz. 40 Bighas

and 4 Biswas of land being 10 Bighas out of Kh. No'

715 (245-16), 14 Bighas out of Kh. No. 725 (19-11), 6

Bighas & 4 Biswas out of Kh. No. 726 (12-4),4 Bighas

&. 4 Biswas of Kh. No. 729(4-4) and 5 Bighas &' 16

Biswas our of Kh. No. 73t(20-t6) of village Bhati,

Tehsil Saket, New Delhi as shown in blue stripes in the

site plan filed with the plaint during the pendency of

the suit; a
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Pass such other /further orders as deemed fit and proper in favour

of the applicantþlaintiff in the facts and circumstances of the

present case.

úfu,w
Delhi
Dated25 l/l l20Zt

THROUGH t

,rf
Advocate

Enr. No. D1276D8(R)
MS. BIDYARANI YUMNAM

Enr. No. D-328711999
(Counsels for the Plaintiff)

Office: P-334 (LGF), South Extension-2,
New Delhi 110049

Mobile No. 9811215778
Email : pankaj viv ek@gmail. com
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IN THE HIGH COT]RT OF DELHI AT NEW DELHI

I.A. No. ......12021

IN

cs (os) No 12021

IN TI{E MATTER OF:

ARUN KUMARJAIN PLAINTIFF

VERSUS

DY. CONSERVATOR OF FORESTS & ORS.

...DEFENDANTS

AFFIDAVIT

I, Arun Kumar Jain aged 73 yearc, S/o Sh. A.K. Jain, R/o B-

539, New Friends Colony, New Delhi, do hereby solemnly affirm and

state as under:

1. That I am the plaintiff in the present case and fully conversant

with the facts of the case and competent to swear this affrdavit.

2. That the contents of the application for stay and this affidavit have

been read over and translated to me in vernacular, and after having

so understood the contents of the plaint, I say that the facts stated

therein are true to my knowledge. The contents of the application
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may be read as part and parcel of the present affidavit as the same

are not being repeated herein for the sake of brevity and to avoid

unnecessary repetition. $)tM"/
DEPONENT

VERIFICATION

of paras 1-2 of the above affidavit are true and correct to my

know-h6
tlwta., /6.',

verified at New Delhi this 
- 

¿ts"il.9y...1.!?1, 202rthat the

'ìî$ftN*Ïìl'tl}Ïl::-u

DEPONENT

- rt{ltrtLl trt¡r
;;;,,il;;li', 

" 7 ríLËP¡g*'
'¿te d7¿"_J *.^ *. _'

#'.""î:,' ;:,î, 
*1.' 2 srw 3 ^W::ontents of t;,

:31_ g. expr¿r,.,eo ,o n,ní,1!",n,orr's6 to his/hertknowledge

. rhat thc
have bet¡,

a rU€ rl

'J8th
0elir,

25Nov
202t

67
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IN THE HIGH COURT OF DELHI AT NEW DELHI

I.A. No. ... ...12021

IN

cs (os) No 1202r

IN TFIE MATTER OF:

ARUN KUMARJAIN .PLAINTIFF

VERSUS

DY. CONSERVATOR OF FORESTS & ORS.

..DEFENDANTS

APPLICATION T]NDER SECTION 151 OF THE CODE

oF crvll, PRocEDrrRE, 1908 FOR EXEMPTTON

FROM FILING CERTIFIED/TRANSLATED/TYPED/

CLEAR COPIES OF DIM / ILLEGIBLE /ORIGINAL

AND HAND WRITTEN ANNEXURES AND LESS

MARGIN DOCUMENTS ON BEHALF OF THE

PLAINTIFF.

Most Respectfully Showeth:

1. That the applicant is the Plaintiff in the present case pending

before this Hon'ble Court.
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2. That the facts of the above case are not being repeated herein

and shall be read as part of this application.

3. That the plaintiff has filing documents which are in their power

and possession including original documents. However the

plaintiff may be exempted from filing

certified/translated/typed/ clear copies of dim / illegible

/original and hand written annexures and less margin

documents if any at this stage

4. That the plaintiff undertakes to file the original/certified copies

of the documents as and when directed by this Hon'ble Court.

PRAYER

It is therefore most humbly prayed that in the facts and

circumstances of the case and in the interest of justice the plaintiff

may kindly be exempted from filing certified/translated/typed/ clear

copies of dim / illegible /original and hand written annexures and less

margin documents if any at this stage.
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Pass such other /further orders as deemed fit and proper in

favour of the applicant/plaintiff in the facts and circumstances of the

present case.

Ú)rh, /
Delhi
Dated2Ç l/l /2021

Plaintiff

THROUGH

P
Enr. No. D1276Æ8(R)

MS. BIDYARANI YUMNAM
Enr. No. D-328711999

(Counsels for the Plaintiff)
Office: P-33A (LGF), South Extension-2,

New Delhi 110049
Mobile No. 981t215778

Email : pankaj viv ek@gmail.com
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IN THE HIGH COURT OF DELHI AT NE\il DELHI

l.A. No. .....12021

IN

cs (os) No .1202t

IN THE MATTER OF:

ARUN KUMAR JAIN .PLAINTIFF

VERSUS

DY. CONSERVATOR OF FORESTS & ORS.

...DEFENDANTS

AFFIDAVIT

I, Arun Kumar Jain aged 73 years, S/o Sh. A.K. Jain, R/o B-

539, New Friends Colony, New Delhi, do hereby solemnly affirm and

state as under:

1. That I am the plaintiff in the present case and fully conversant

with the facts of the case and competent to swear this affidavit.

2. That the contents of the application for exemption and this

affidavit have been read over and translated to me in vernacular,

and after having so understood the contents of the plaint, I say that

the facts stated therein are true to

Jq

my knowledge. The contents of

üvto

0o

h
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the application may be read as part and parcel of the present

affrdavit as the same are not being repeated herein for the sake of

brevity and to avoid urìnecessary repetition.
A4lM

0-l

DEPONENT

VERIFICATION
2 5 N6V ?0?1

Verified at New Delhi this day of ..., 2021 that

contents of paras 1-2 of the above affidavit are true and correct to
,#

my

ûwøL,

DEPONENT

hsve ÞeÐ
å true

3

ç\

,, ¡ i ¡r.rLi ,,,^ 
+1,)L ¿dH:""

ì;:"il;lÍl fffi^
'll"t',r,r,"n 

t'"' " '2
ì¿S fl( ¡itiii lr1i\ i 

thal th(,
)n
;ont€nts of tr' . ' '';rricþ

ä.J A exttl¿lì'11111 io htnl/her

;;; b hx¡rher¡xnowlet'iii";

.i

Delh'J8t¡

2 5 No\/ 202t
ty
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IN THE HIGH COURT OF DELHI AT NEW DELHI

cs (os) No.. .....t2021

IN THE MATTER OF:

ARUN KUMAR JAIN

VERSUS

DY. CONSERVATOR OF FORESTS & ORS.

INDEX
PART-III

THR

PLACE: NEW DELHI

DATED2UJ/J202t

PLAINTIFF

...DEFENDANTS

PLAINTIFF

VIVEK, Advocate
Enr. No. D1276198(R)

MS. BIDYARANI YUMNAM
Enr. No. D-328711999

(Counsels for the Plaintiff)
Office: P-334 (LGF), South Extension-2,

New Delhi 110049
Mobile No. 9811215778

Email : pankaj vivek@ gmail. com

S.N Particulars Pages

1 INDEX-IU r
2 VAKALATNAMA. z
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2IN THE COURT OF

re:-

ALL to whom
¿-

PANKAJ VIVEK, Advocate
Enr. No. D1276198(R)
P-334, (LGF),
South Extension Part-ll New Delhi- I10049

Mobile: No.'s: 981 1215778,
Email: pankajvivek@gmail.com;

SuiV Appeal No._JURISDICTION of 202 I

VERSUS

Accused
that I/ We

thp above hereby appoint

ChamberNo. K-I5
Westem Wing
Tis Hazari Court
Delhi-110054

MS. BIDYARANI, Advocate
Enr. No. D-328711999

(hereinafter called the advocate/s) to be my/our Advocate(s) in the above noted case & authorize him/them:-

To act, appear and plead in the above-noted case in this Court or in any other Court in which the
same may be tried or heard and also in the appellate Court including High Court subject to payment of fees
separately for each court by me/us.

To sign, file, veri$ and present pleadings, appeals, cross-objections or petitions for executions
review revision, withdrawal, compromise or other petitions or affidavits or other documents as may be
deemed necessary or proper for the prosecution of the said case in all its stages subjects to payment of fees
for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences or disputes that
may arise touching or in any manner relating to the said case.

To take execution proceedings.

To deposit, draw and receive monthly cheques, cash and grant receipts therefore and to do all other
acts and things which may be necessary to be done for the progress and in the course of the prosecution of
the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the power of
attorney on our behalf.

And I/We the undersigned do hereby agree to ratiry and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purposes.

And I/We undertake that I/We or my/our duly authorized agent would appear in Court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We the undersigned do hereby agree not to hold the advocate or his substitute responsible for
the result of the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate
which he shall receive and retain for himself.

And I/We the undersigned do hereby agree that in the event of the whole or part of the fee agreed
by me/us to be paid to the Advocate remaining unpaid he shall be entitled to withdraw from the prosecution
of the said case until the same is paid up. The fee settled is only for the above case and above Court. I/We
hereby agree that once fee is paid, I/We will not be entitled for the refund of the same in any case
whatsoever and if the case prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WH
have been understood by

Accepted subject to the terms of the fees

set my/our these presents the contents of which
20L\,

EREOF l/We do hereunto
me/us on this 2 {

hand to
¡lou,

E\k'
tures ofldentified the

day of

signed in my presence

Client(s)
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IN THE HIGH COURT OF DELHI AT NEW DELHI

cs (os) No.. .....12021

IN TI-IE MATTER OF:

ARUN KUMAR JAIN

VERSUS

DY. CONSERVATOR OF FORESTS & ORS.

INDEX
PART-IV

...PLAINTIFF

...DEFENDANTS

S.

No.
Details of documents
and parties

Documents in
po\ryer,
possession,
controlo
custody of

Original or
photocopiesn
office copies

Mode of
execution/
issuance
or receipt

Line of
custody

Pg.
no.

I LIST
DOCUMENTS

OF

/-
,-,

6
2. Existing Site Plan of

Suit Property.

Plaintiff Original Prepared

by
Draught
Man

Plaintiff

7

aJ Copy of the
demarcation plan
dated 15.12.2011

In possession
of Revenue
Deptt.

Photocopy Prepared
by Dhyani
Consultant
Inc.

In
possessi
onof t
Revenue
Deptt.

?

4 Copy of Khasra

Girdwari of the years

1980-1981 to 2003-
2004 alongwith typed
copy.

In possession

ofRevenue
Deptt.

Photocopy Prepared

by
Revenue

Deptt.
GNCT

In
possessi

on of Ç-
Revenue

Dept1.

î8
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2
5 Copy of Khatauni of

the years 1984-1985
alongwith typed
copy.

In possession
of Revenue
Deptt.

Photocopy Prepared
by
Revenue
Deptt.
GNCT

In
possessi

on of $l
Revenue
Deptt.

-71

6 Copy of Aks Shizra
alongwith typed
copy.

In possession
of Revenue
Deptt.

Photocopy Prepared
by
Revenue
Deptt.
GNCT

In
oossessi
on of 12
Revenue
Deptt.

'v3

7 Copy of Field Book
of village Bhati
alongwith typed
copy.

In possession
of Revenue
Deptt.

Photocopy Prepared
by
Revenue
Deptt.
GNCT

In
possessi
on of V?
Revenue
Deptt.

-77

8 Copy of Survey Plan
dated 19.05.2018
downloaded from the
website of Revenue
Deptt. Of GNCT of
Delhi

In possession
of Revenue
Deptt.

Photocopy Prepared
by
Revenue
Deptt.
GNCT

In
possessi
on of
Revenue
Deptt.

w

9 Copy of expanded
(zoomed in) portion
of the said Survey
Plan dated
19.05.2018 showing
the land of pltf. and
adjoining lands.

In possession
of Revenue
Deptt.

Photocopy Prepared
by
Revenue
Deptt.
GNC'I'

In
possessi
on of
Revenue
Deptt.

7?

10. Copy of map
downloaded from
website of GSDL and
termed as GSDL
Map.

ln possession
of Revenue
Deptt.

Photocopy Online ln
possessi
on of
Revenue
Deptt.

9o

11 Copy of plaint CS

(OS) No. 225211988

titled "Arun Kumar
Jain Vs. G. S. Bhati"
alongwith typed

High Court of
Delhi

Photocopy By
Plaintiff

High
Court of
Delhi

Ot- /03
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z
copy

12 Copy of order dated

0411011988 passed in

suit No. 225211988

alongwith typed

copy.

High Court of
Delhi

Photocopy By High
Court

High
Court of
Delhi

/04

13 Copy of order dated

24.04.1990 passed in
Suit No. 225211988

alongwith typed

copy.

High Court of
Delhi

Photocopy By High
Court

High
Court of
Delhi

t 0l' ./oî

14. Copy of order dated

09.05.1990 passed in

suit No. 147411990

alongwith typed

copy.

High Court of
Delhi

Photocopy By High
Court

High
Court of
Delhi

t l0' .///

15 Copy of order dated

23.05.1990 passed in
Suit No. 147411990

alongwith typed

copy.

High Court of
Delhi

Photocopy By High
Court

High
Court of
Delhi

ub //3

t6 Copy of petition

titled "Arun Kumar

Jain Vs. G. S. Bhati"
filed before SDM/RA
Mehrauli, Delhi
alongwith typed

copy.

SDN4iRA

Mehrauli,
Delhi

Photocopy By
Plaintiff

SDM/RA

Mehrauli
Delhi

t/4 /2/

17. Certified Copy of
Order dated

25.03.2021 passed by

Ld. Financial

Commissioner, Delhi

Financial

Commissioner,

Delhi

Certiflred

copy
By FC

Court

Financial

Comm.

Delhi

/zL - /12
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18 Copy of Notification
dated l5l04ll99l

Dy. Secretary
(Forest) Delhi
Administration
Delhi

Photocopy Dy.
Secretary
(Forest)

Dy.
Secretary
(Forest)
Delhi
Adminis
tration
Delhi

t33

19. Copy of the
Notification dated
24.0s.1994

Govt. of NCT
of Delhi

Photocopy Lt,
Governor,
GNCT of
Delhi

Govt. of
NCT of
Delhi /J, 'r/3!

20 Copy of Notification
dated 02.04.1996
alongwith typed
copy.

Govt. of NCT
of Delhi

Photocopy Lt.
Governor,
GNCT of
Delhi

Govt. of
NCT of
Delhi /34 -/92

2t. Copy of the
Demarcation Report
dated 16.12.1997
alongwith typed
copy.

Revenue
Department

Photocopy Prepared
by
Revenue
Deptt.

In
possessi
on of /OJ
Revenue
Deptt.

'/P&

22 Copy of Order dated
02.08.1999 passed by
the Forest Settlement
Officer, Delhi in
Case No. ll0lobj.l95
alongwith typed
copy.

Revenue
Department

Photocopy Prepared
by
Revenue
Deptt.

In
possessi
on of ¡f,f
Revenue
Deptt.

-/ 1¿,

23 Copy of Kabza
karyawahi report dt.
12/0912006 w.r.t. Kh.
No. 7ts (24s-t6)
Village Bhati,
alongwith typed
copy.

Revenue
Department

Photocopy Prepared
by
Revenue
Deptt.

In
possessi

i"iå/î/
High
Court

-/îú

24 Copy of Affidavit of
the BDO (S) in
wP(C) No.
6199/2007 alongwith
typed copy.

Revenue
Department

Photocopy Prepared
by
Revenue
Deptt.

In
possessi
on of ¡Ç/
Delhi
High
Court

- 22ó
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25 Copy of Aff,rdavit
dated 0610812012
f,tled in CCP No.
409/207 alongwith
typed copy.

High Court of
Delhi

Photocopy Filed by
by Defds

High
Court of
Delhi 2t+

26. Copy of Order dated
17.08.2012 passed in
Cont. Cas (C) No.
40912007 alongwith
typed copy.

High Court of
Delhi

Photocopy By High
Court

High
Court of
Delhi 2¡

27. Copy of the Report
dated 21.08.2012
regarding possession
handed over to
plaintiff alongwith
typed copy.

Revenue
Department

Photocopy Prepared
by
Revenue
Deptt.

In
possessi
on of 2et
Revenue
Deptt.

.-24

28 Copy of earlier
demarcation later on
in 20ll upon
demarcation by TSM

Revenue
Department

Photocopy Prepared
by
Revenue
Deptt.

In
possessi
on of 23,t
Revenue
Deptt.

29 Certified Copy of
Claim no. 1212020
titled "Arun Kumar
Jain VS. DCF, South
& Ors." Filed before
Forest Settlement
Officer.

Forest
Settlement
Officer/ADM
South

Certified
copy

Prepared
by
FSO/ADM

In
possessi
on of 2ltFSO/
ADM

30 Certified Copy of
Order dated
12.11.2021 passed in
Claim No. 1212020.

Forest
Settlement
Officer/ADM
South

Certified
copy

Prepared
by
FSO/ADM

In
possessl

on of 2k
FSO/
ADM

31. Affidavits regarding
original documents

Plaintifß Original Issued by
Plaintiffs

In Court I

Y
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32. Duplicate set Photocopy copyPlaintiff

/
Filed in
court

-5?

PLACE: NE\M DELHI

DATED2_LJ j1_J202r

PLAINTIFF

VMK, Advocate
Enr. No. D.1276198(R)

MS. BIDYARANI YUMNAM
Enr. No. D-328711999

(Counsels for the Plaintiff)
Office: P-334 (LGF), South Extension-2,

New Delhi 110049
Mobile No. 9811215778

Email : pankaj vivek@ gmail. com
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Urgent Cour/J.f:L/2--

. GOVERNMENT OF NCT OF DELHI 
DEPARTMENT OF FORESTS & WILDLIFE 

OFFICE OF DEPUTY CONSERVATOR OF FORESTS(SOUTH) 
NEAR DR. KARNI SINGH SHOOTING RANGE 

TUGHLAKABAD, NEW DELHI- 110044. 

F. No. 31/DCF(S)/Notitication!IFA-Sec 20/2020-21/ /fl. Lf 73~ ?l( 
To, 

Dated: lf:}fojJJ-

The District Magistrate (South-East) 
Office of the District Magistrate (South-East) 
Old Gargi College Building, 24 National Park Rd, 
Lajpat Nagar IV, New Delhi, Delhi 110024. 

Sub: Regarding to provide a suitable time to fix a meeting to discuss process of Tattima 
proceedings on min khasra of Forest Land village-wise in South-east District. 

Sir, 
Kind attention is drawn towards the meeting of Oversight Committee constituted on the 

directions ofHon'ble NGT in O.A. 58/2013 in the matter of Sonya Ghosh Vs GNCTD, under the 

chairmanship of DG (Forest) on 03.10.2022. During this meeting directions were given to Forest 

Department & Revenue Department to hold a joint meeting to prepare timeline of completion of 

tattima proceedings on forest land. 

Hence, you are hereby requested to give a suitable time so that a meeting can be fixed to 

discuss status of tattima proceedings and to prepare a schedule to complete the same. 

Copy to: 

Yours ftlithfitlly, 

~ 
~ 1' {I \ .,..._...... 

Dy. Conservator of Forests 
South Forest Division 

I. The Conservator of Forests, Department of Forests and Wildlife, GNCTD, 2nd Floor, A 
-Block, Vikas Bhawan, l.P. Estate, New Delhi-110002, for kind information. 

o{C 

~ 
~'2>/fO/VV 

Dy. Conservator of Forests 
South Forest Division 
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lt:Jje 
Urgent Court Matter 

GOVERNMENT OF NCT OF DELHI 
DEPARTMENT OF FORESTS & WILDLIFE 

OFFICE OF DEPUTY CONSERVATOR OF FORESTS(SOUTH) 
NEAR DR. KARNI SINGH SHOOTING RANGE 

TUGHLAKABAD, NEW DELHI- 110044. 

F. No. 31/DCF(S)/Notitication/IFA-Sec 20/2020-21/ I !Llf7 1-7 1- Dated: 1 g /toJ 21----
To, 

The District Magistrate (South) 
Office of the District Magistrate (South) 
MB Road, Saket 
NewDelhi-110017. 

Sub: Regarding to provide a suitable time to fix a meeting to discuss process of Tattima 
proceedings on min khasra of Forest Land village-wise in South District. 

Sir, 
Kind attention is drawn towards the meeting of Oversight Committee constituted on the 

directions of Hon'ble NOT in O.A. 58/2013 in the matter of Sonya Ghosh Vs GNCTD, under the 

chairmanship of DG (Forest) on 03.10.2022. During tllis meeting directions were given to Forest 

Department & Revenue Department to hold a joint meeting to prepare timeline of completion of 

tattima proceedings on forest land. 

Hence, you are hereby requested to give a suitable time so that a meeting can be fixed to 

discuss status of tattima proceedings and to prepare a schedule to complete the same. 

Yours fait~fitlly, 

(MJ 
~ I 'o I .,__._. 

Dy. Conservator of Forests 
South Forest Division 

Copy to: 

I. The Conservator of Forests, Department of Forests and Wildlife, GNCTD, 2"d Floor, A 
-Block, Vikas Bhawan, l.P. Estate, New Delhi-!! 0002, for kind information. 

~ 
=---f'i!>t I Ill V\-.­

Dy. Conservator of Forests 
South Forest Division 
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&olf-
Reminier-v) 

Urgent Court Matter 

GOVERNMENT OF NCT OF DELHI 
DEPARTMENT OF FORESTS & WILDLIFE 

OFFICE OF DEPUTY CONSERVATOR OF FORESTS(SOUTH) 
NEAR DR. KARNI SINGH SHOOTING RANGE 

TUGHLAKABAD, NEW DELHI- 110044. 

F. No. 31/DCF(S)/Notification/IFA-Sec 20/2020-211 I ;2..8 3/ ~ Lf 0 Dated:/~ /lo/22 
To, 

The District Magistrate (South-East) 
Office of the District Magistrate (South-East) 
Old Gargi College Building, 24 National Park Rd, 
Lajpat Nagar IV, New Dellli, Dellll 110024. 

Sub: Regarding the Tattima proceedings on min khasra of Forest Land village-wise in 
South & South-east District. 

Sir, 
Kind attention is drawn towards the Order ofHon'ble NOT dated 15.01.2021 in which there 

are clear directions to the Revenue Department to complete Tatimma Proceedings on Min khasras 

on Forest Land in Southern Ridge. 

Also, kindly refer to minutes of the meeting held under the Chairmanship of Divisional 

Commissioner on 1" February 2021, in this meeting it was decided that Sub-divisional Magistrates 

have been directed to complete all the tatimma proceedings. 

Also, in the fifth meeting of oversight committee held on 03.10.2022, a decision was taken 

and directions were given to Revenue Department to expedite tatimma proceedings on forest land 

in time bow1d marmer. Also, it was decided that Forest Department will bear all the expenses of 

ground verification of min khasra on forest land. 

Hence, it is requested to expedite the tatimma proceedings on fores.t land so that the process 

of section 20 notifications can be move further. 

Yours faithfully, 

~ :..----
1"11\0I ~ 

Dy. Conservator of Forests 
South Forest Division 

Enclosed as above: List of min khasras. 

Copy to: 

1. The Principal Chief conservator of Forests/HOD, Department of Forests and Wildlife, 
GNCTD, 2nd Floor, A -Block, Vikas Bhawan, LP. Estate, New Delhi-110002, for kind 

. information. 
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113/(!__ 
2. The Conservator of Forests, Department of Forests and Wildlife, GNCTD, 2"d Floor, A 

-Block, Vikas Bhawan, I.P. Estate, New Delhi-110002, for kind information. 

3. The Sub-Divisional Magistrate (Kalkaji), , 

~,~,"--' 
Dy. Conservator of Forests 

South Forest Division 
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' . 

list of Min khasras on forest land 
SL. Village Khasra nos. on Area of Khasra nos. Khasra nos. Khasra nos. Khasra 
No. which Tattima consolidated on which on which on which nos. for 

proceeding is forest land Tattima Tattima Tattima which 
required proceedings proceedings proceedings digitization 

have have been have been is required 
started completed completed 
(Notices but ground 

have been demarcation 
served by is required 

RD) 

I Pul 241/2/2 0-12 Yes No ·No No 
Pehladpur 

2 Tughlakabad 1555 3-0 Yes No No No 
2307/1565 2-7 Yes No No No 
230411565 1-19 Yes No No No 
2218/1051 0-8 Yes No No No 
222011051 2-9 Yes No No No 
2222/1052 1-1 Yes No No No 
222511053 0-14 Yes No No No 
2226/1053 0-19 Yes No No No 
2228/1053 0-9 Yes No No No 
2071/1055 1-7 Yes No No No 
2072/1055 0-3 Yes No No No 
2073/1055 0-1 Yes No No ·No 

2629/1953/1406 0-17 Yes No No No 
2253/1509 0-4 Yes No No No 
225411509 0-6 Yes No No No 
2271/1518 1-2 Yes No No No 
216211523 2-4 Yes No No No 
2284/1544 1-1 Yes No No No 
2696/1588 1-2 Yes No No No 
231511597 2-19 Yes No No No 
231711597 2-14 Yes No No No 
2639/742 0-14 Yes No No No 

2209/1046 31-19 Yes No No No 
2178/1594 1-16 Yes No No No 

Total 61-15 
Total forest area falling on Min 62-07 Bigha- Biswa 
khasras in South Forest Division 

In ha 5.21 Ha 
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' . 
/Jf!e_, 

Reminder-V 
Urgent Court Matter 

GOVERNMENT OF NCT OF DELHI 
DEPARTMENT OF FORESTS & WILDLIFE 

OFFICE OF DEPUTY CONSERVATOR OF FORESTS(SOUTH) 
NEAR DR. KARNI SINGH SHOOTING RANGE 

TUGHLAKABAD, NEW DELHI- 110044. 

F. No. 31/DCF(S)/NotificationJIFA-Sec 20/2020-211 I JJ-'3, 35'"""~ .S 6J 
To, 

The District Magistrate (South) 
Office of the District Magistrate (South) 
MB Road, Saket 
New Delhi- 110017. 

Sub: Regarding the Tattima proceedings on min khasra of Forest Land village-wise in 
South & South-east District. 

Sir, 
Kind attention is drawn towards the Order ofHon'ble NGT dated 15.01.2021 in which there 

are clear directions to the Revenue Department to complete Tatimma Proceedings on Min khasras 

on Forest Land in Southern Ridge. 

Also, kindly refer to minutes of the meeting held· under the Chaimmnship of Divisional 

Commissioner on 1" February 2021, in tllis meeting it was decided that Sub-divisional Magistrates 

have been directed to complete all the tatinuna proceedings. 

Also, in the fifth meeting of oversight committee held on 03.10.2022, a decision was taken 

and directions were given to Revenue Department to expedite tatimma proceedings on forest land 

in time bound manner. Also, it was decided that Forest Department will bear all tl1e expenses of 

ground verification of min khasra on forest land. 

Hence, it is requested to expedite the tatimma proceedings on forest land so that the process 

of section 20 notifications can be move further. 

Enclosed as above: List of min khasras. 

Copy to: 

Yours faithfully, 

~ 
~\0\~ 

Dy. Conservator of Forests 
South Forest Division 

1. The Principal Chief conservator of Forests/HOD, Department of Forests and Wildlife, 
GNCTD, 2"d Floor, A -Block, Vikas Bhawan, l.P. Estate, New Delhi-110002, for kind 
information. 
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/__1/(e_ 
2. The Conservator of Forests, Department of Forests and Wildlife, GNCTD, 2"d Floor, A 

-Block, Vikas Bhawan, I.P. Estate, New Delhi-110002, for kind information. 

3. The Sub-divisional magistrate (Saket), MB Road, Sake!, New Delhi-110017, for kind 
information and necessary action. 

4. The Sub-divisional magistrate (Mehrauli), Old Tehsil Building,Mehrauli, New Delhi­
! I 0030, for kind information and necessary action. 

Q.M 
--r\1 II Cl' ..,.._... 

Dy. Conservator of Forests 
South Forest Division 
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List of min khasras on forest land 

SL. Village Khasra nos. on Area of Khasra nos. Khasra nos. Khasra nos. Khasra 
No. which Tattima consolidated on which on which on which nos. for 

proceeding is forest land . Tattima Tattima Tattima which 
required proceedings proceedings proceedings digitization 

have have been have been is required 
started completed completed 
(Notices but ground 

have been demarcation 
served by is required 

RD) 
(1) (2) @}_ (4) (5) (6) (7) (8) 
I Asola 121 13-17 Yes No No No 

253 5-0 Yes No No No 
803 5-8 Yes No No No 
1007 2-0 Yes No No No 
1134 13-13 No No No No 
1246 37-2 Yes No No No 

1876/1310 7-17 Yes No No No 
1454 4-3 No No No No 
1521 14-9 Yes No No No 
1523 20-14 Yes No No No 
1673 2-14 No No No No 
1675 2-7 Yes No No No 
1722 12-8 No No No No 
1723 146-5 Yes No No No 

Total 287- 17 
2 Bhatti 239 20-0 No No No No 

295 1-0 Yes No No No 
328 7-9 No No No No 
378 18-7 Yes No No No 
400 3-16 Yes No No No 
427 6-5 Yes No No No 
459 2-19 Yes No No No 
460 16-0 Yes No No No 
521 0-18 No No No No 
526 16-0 No No No No 

0 

593 9-3 No No No No 
708 117-10 Yes No No No 
712 32-7 No No No No 
730 0-2 Yes No No No 
742 0-4 No No No No 
743 0-2 No No No No 
761 0-2 Yes No No No 
764 23-8 No No No No 
770 1-13 No No No No 
774 35-7 Yes No No No 
867 3-0 No No No No 
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931 55-l I No No No No 
954 8-8 Yes No No No 
961 7-13 Yes No No No 
963 2-8 No No No No 
969 1-I I Yes No No No 
1031 3-0 Yes No No No 
II 13 2-5 Yes No No No 

I 138/2 3-10 Yes No No No 
2076/1276 O-I8 Yes No No No 
2078/1278 I-I2 Yes No No No 

I293 0-6 No No No No 
1304 3-I 9 Yes No No No 
1306 25-12 No No No No 
1385 7-9 No No No No 
1474 15-7 Yes No No No 
1476 3-19 No No No No 
1486 48-17 Yes No No No 
I548 3-II Yes No No No 
I604 5-6 Yes No No No 

I605/2 4-0 Yes No No No 
Total 520-14 

0 Chattarpur 28 4-7 No No No No .) 

30 1-8 No No No No 
I I 5 2-1 No No No No 
I28 4-8 No No No No 

Total 12-04 
4 Devli 201122 4-6 No No No No 

61//24 0-6 No No No No 
25 O-I9 No No No No 
63 96-8 No No No No 
64 I I 5-4 No No No No 

76//12 0-4 No No No No 
13 4-7 No No No No 
19 4-8 No No No No 
20 3-0 No No No No 

46//4/2 4-13 No No No No 
17 2-8 No No No No 

53//7/3 0-4 No No No No 
Total 236-07 

5 Maidangarhi 523 I2-2 No No No No 
54 I I0-0 No No No No 

908/547 11-8 No No No No 
778/330 0-9 No No No No 
1001/424 18-15 No No No No 

569 18-0 No No No No 
687/570 198-I2 No No No No 

572 126-5 No No No No 
690/574 68-3 No No No No 

591 I3-14 No No No No 
927/602 3-3 No No No No 

936/760/613 1-1 I No No No No 
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I 662 92-14 No No No No 
Total 578-16 

6 Nebsarai 96 4-8 No No No No 
170/2 1-1 No No No No 
420 5-10 No No No No 

Total 10-19 
7 Rajpur 172 1-00 No No No No 

Khurd 173 1-1 No No No No 
174 1-0 No No No No 

Total 3-1 
Sahoorpur 364 60-7 Yes No No No 

488 120-0 Yes No No No 
Total 180-7 

8 Saidulajaib 157 12-7 No No No No 
201 3-1 No No No No 
?96 2-0 No No No No 

Total 17-8 
9 Satbari 758 3-8 No No No No 

1021 5-13 No No No No 
1049 5-1 No No No No 

Total 14-02 
10 Ayanagar 13 2-6 Yes No No No 

34 4-6 Yes No No No 
38 4-6 Yes No No No 
43 3-19 Yes No No No 
44 3-16 Yes No No No 
49 3-16 Yes No No No 
50 3-6 Yes No No No 
67 4-16 No No No No 
71 1-6 Yes No No No 
72 2-6 Yes No No No 
83 1-6 Yes No No No 
97 1-10 Yes No No No 
98 3-0 Yes No No No 
Ill 3-0 Yes No No No 
112 1-0 Yes No No No 
113 3-0 Yes No No No 
114 2-6 Yes No No No 
777 0-16 No No No No 
784 2-14 Yes No No No 
873 1-0 Yes No No No 
891 0-1 Yes No No No 
892 2-0 Yes No No No 
917 1-2 No No No No 
927 1-12 No No No No 
928 1-12 No No No No 
929 1-12 No No No No 
930 3-16 No No No No 
1098 4-16 No No No No 
1266 2-10 No No No No 
204 4-12 No No No No 
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1976 4-6 No No No No 
20 II 4-14 No No No No 
2041 4-16 No No No No 
2056 4-16 No No No No 
2068 4-16 No No No No 

Total 100-16 
II DeraMandi 24//8 1-0 No No No No 

I 0/1 1-0 Yes No No No 
12 2-8 Yes No No No 

20/1 2-11 Yes No No No 
34//4 3-4 Yes No No No 

37//2/1 1-5 No No No No 
44//20 2-17 No No No No 
56//3 1-6 Yes No No No 
611/25 1-17 Yes No No No 

102//25/2 2-9 Yes No No No 
142// 99-16 No No No No 
143// 116-16 No No No No 

169//3 3-8 No No No No 
7 4-4 No No No No 
14 4-4 No No '-NO No 
17 4-4 No No No No 
24 4-4 No No No No 

170// 83-12 No No No No 
180// 36-16 No No No No 
1811/ 53-2 No No No No 
182// 79-2 No No No No 
195// 42-17 No No No No 
196// 40-12 No No No No 
203// 85-7 Yes No No No 

Total 675-12 
12 Jaunapur 29/113 0-2 No No No No 

42//17 0-4 No No No No 
45//21 0-5 No No No No 
45//22 0-7 No No No No 
46//11 0-13 No No No No 

16 0-6 No No No No 
18 0-1 No No No No 
19 0-8 No No No No 
20 0-18 No No No No 
21 0-5 No No No No 
22 0-7 No No No No 
23 0-1 No No No No 

47//6/1 0-17 No No No No 
23 0-16 Yes No No No 

53//9 2-8 Yes No No No 
57/112 Yes No No No 
74//1/1 2-10 No No No No 
8/1/2 4-13 No No No No 
9/2/2 3-0 No No No No 
10/2 3-4 No No No No 
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~ 

82//1 0-4 No No No No 
10 0-4 No No No No 

89//2 1-8 Yes No No No 
131 96-1 I Yes No No No 
132 46-1 Yes No No No 

Total 165-13 
Total forest area falling on Min 2803-06 Bigha Biswa 
khasras in South Forest Division 

In ha 234.54 Ha 
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Reminder-VII 
Urgent Court Matter 

GOVERNMENT OF NCT OF DELHI 
DEPARTMENT OF FORESTS & WILDLIFE 

OFFICE OF DEPUTY CONSERVATOR OF FORESTS(SOUTH) 
NEAR DR. KARNI SINGH SHOOTING RANGE 

TUGHLAKABAD, NEW DELHI- 110044. 

F. No. 31illCF(S)/Notification/IFA-Sec 20/2020-211 /5 f 8' Cj- I?[~ Dated: llf} 12-)22-

To, 

I. The District Magistrate (South) 
Office of the District Magistrate (South) 
MB Road, Saket 
New Delhi- 110017. 

2. The District Magistrate (South-East) 
Office of the District Magistrate (South-East) 
Old Gargi College Building, 24 National Park Rd, 
L[\jpat Nagar IV, New Dell1i, Delhi I I 0024. 

Sub: Regarding the Tattima proceedings on min khasra of Forest Land village-wise in 
South & South-east District. 

Sir, 
Kind attention is drawn towards the Order ofHon'ble NGT dated 15.01.2021 in which there 

are clear directions to the Revenue Department to complete Tati1mna Proceedings on Min khasras 

on Forest Land in Southern Ridge. 

Also, kindly refer to minutes of the meeting held under the Chairmanship of Divisional 

Commissioner on I'' February 2021, in this meeting it was decided that Sub~divisional Magistrates 

would complete all the tatimma proceedings in a time bound manner. 

Also, in the fifth meeting of Oversight Committee held on 03.10.2022, directions were 

given to Revenue Department to expedite tatimma proceedings on forest land in time bound 

matmer. Also, it was decided that Forest Department will bear all the expenses of ground 

verification of min lchasra on forest land. 

Hence, it is requested to expedite the tatinm1a proceedings on forest land so that the process 

of section 20 notifications under IFA, 1927 can be completed. 

Yours faithfully, 

~ 
'"]1!:\~ 

Dy. Conservator of Forests 
South Forest Division 
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Copy to: 

1. The Principal Chief conservator of Forests/HOD, Department of Forests and Wildlife, 
GNCTD, 2nd Floor, A -Block, Vikas Bhawan, I.P. Estate, New Delhi-110002, for kind 
information. 

2. The Conservator of Forests, Department of Forests and Wildlife, GNCTD, 2nd Floor, A 
-Block, Vikas Bhawan, I.P. Estate, New Delhi-110002, for kind information. 

3. The Sub-divisional magistrate (Saket), MB Road, Saket, New Delhi-110017, for kind 
information and necessary action. 

4. The Sub-divisional magistrate (Mehrauli), Old Tehsil Building,Mehrauli, New Delhi­
! I 0030, for kind information and necessary action. 

5. The Sub-Divisional Magistrate (Kalkaji), Old Gargi College Building,lajpat Nagar -IV 
New Delhi -110024, for kind information and necessary action. 

~ 
~\A_/ 

Dy. Conservator of Forests 
South Forest Division 
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W.P.(C) 10505/2018 Page 1 
 

$~43 

* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

+  W.P.(C) 10505/2018 

 ANANT RAJ LTD.      .....Petitioner 

Through: Mr. Amit Sibbal, Senior Advocate 

with Mr. Deepak Khosla, Mr. H.S. 

Sharma & Mr. Sohan Kumar, 

Advocates 

 

    Versus 

 

 GOVT. OF NCT OF DELHI & ORS.   ..... Respondents 

    Through: Nemo. 

 

 CORAM: 

HON'BLE MR. JUSTICE SUNIL GAUR 

 

                             O R D E R 

%                                 16.10.2018 

C.M. 43843/2018  

 By way of this application, petitioner seeks early hearing of C.M. 

41006/2018 and prays for interim orders till the next date of hearing. 

Advance copy of the application has been supplied to the side opposite 

but there is no representation on their behalf. 

 Upon petitioner taking steps, notice of the application be issued to 

respondents by speed post, returnable on the date fixed i.e. 1
st
 November, 

2018. Let the tracking report of speed post and affidavit of service be 

filed on or before the next date of hearing. 

 List on the date fixed i.e. 1
st
 November, 2018. 

 In view of averments made in paragraph No.3 of the application, 

status quo, as of today, in respect of subject property be maintained. 

This is a digitally signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
The Order is downloaded from the DHC Server on 22/05/2025 at 13:32:29
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W.P.(C) 10505/2018 Page 2 
 

 A copy of this order be given dasti under the signatures of Court 

Master to counsel for petitioner.         

 

                      SUNIL GAUR, J 

OCTOBER 16, 2018 

r

This is a digitally signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
The Order is downloaded from the DHC Server on 22/05/2025 at 13:32:29
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